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MR. SPEAKER : That means that the
hon. Member will be satisfied with his
hearing the speeches and then going away
and doing what he thinks is right.

SHRI S. KANDAPPAN : Before the
discussion, let him rectify things.

SHRI H N. MUKERIJEE (Calcutta
North-East) : It is a matter of principle
which is involved. Let the Home Minister
be in a position here and now to contradict
the report which has come, namely that the
House there has been prorogued and so
many other things have happened. Unless
he is in a position 10 contradict that, the
matter of principle remains.  Therefore,
whatever information he may gst from
Madhya Pradesh not affect the matter of
principle concerned, and ke will have to
make up his mind on that. Therefore, we
should begin this debate at 2 p. m. so that
our attention is not diverted to any other
subject to which we cannot do justice.

MR. SPEAKER : If the desire of the
House is that the discussion should begin
at 2 p.m. then no other business can perhaps
be transacted, because in the mood of
excitement speeches on other subjectsmay
not be useful.

SHRI M. L. SONDHI (New Delhi) :
It is a question of conviction and not of
excitement. It is a question of a democratic
convention.

MR. SPEAKER : Therefore, we shall
have the discussion at 2 p.m. The Home
Minister may get the information late in the
evening, some time at 6 p. m. or 7 p. m. and
then give his reply. Naturally, Government
have to say something ultimately at the fag
end of the day. So, now, instead of the
Home Minister making the statement and
Members beginning a discussion on it, the
Madhya Pradesh issue may be discussed at
2 p.m. It will be on a party-basis, the
Congress as well as the Opposition particu-
pating in the discussion alternately. The
discussion will begin at 2 p. m.

13.00 hrs.

The Lok Shabha udjourned for Lunch
11l Fourrcen of the Clock
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The Lok Sabha re-ossembled after Lunch
at E'ght Minutes Past Fourteen of the
Clock

o /" Mr. Speaker in the Chuir)

MOTION RE : MADHYA PRADESH
GOVERNOR'S ACTION WITH REGARD
TO FORMATION OF MINISTRY

‘ (g3)

=t 7y fomd HeqeT

A A

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : Sir, may I place
the information before the hon. House
proceeds 1o discuss ? (Interruptions)

MR. SPEAKER :
information.

He is giving you the

sy faad : g oqr §E A
JTAFTY T FFAT § ITF! |

WY gz fagrd awdst (aATAYR) ¢
R M JEETY R zArQ Ay Ww
fafreer & e qraAgd g &d
Y gAY a7 ;I

oY vy forRd . weue WA, AIORY
yaafs & & fasg geng @ AW E
fagrag qar FAT =z -

“That this House disapproves the
unconstitional act of the Governor of
Madhya Pradesh in not inviting immedia-
tely the new leader of the S. V. D. to
form a Government which only very
recently had proved its majority on the
floor of the Assembly.’”
geney wA1Ry, & a9 @ a6

21 Frgar g ar gEard AR awAT E
T Y g Y gAGIT FAT AT 8§,

QAT & wrog F w1 graeq 78 &

SHRI SHEO NARAIN (Barth) : Sir,
we are demanding your ruling on this point.
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ot Aq frmd : AF w7 ag W
AmT fFar 91 3@ o§wE W 9w
FAEGT F1 @qT W A ag«r dr |
FEAT FT W7 gEaey, dNT JEGE I9
Wifes e § & 6 madT w1 A af
feafy &, Ut grog & s w<sg g
2 afqu 7 %1 zfee § W & ot Fwar-
geaqr qrgd F1 W @ g wwlAg
f& et oifawe &1 ot @ " g, 98
FH g fasdt §1 AW T T FAW
fadet a9 #t Mz & afex R gAY
T AT ¢ W 999 ®AF WA
JAAr &1 grary Swgia qgt wfweasa 1
2

MR. SPEAKER :
compliments.

sit g fowd © sarar A€, S
gyoar Ie ¢, ag Fawc Fwar) &
IEFT FIXW FATAT § |

ST Fd &Y gg FaU9 ggi 9T I3,
a1 IW Ay § T F G GA 1] A7 IF
A 7T F q@ fgar 9o @Y W@ 4t fa
FHIR 3T & Arwaw w1 dfFeq #A1 £
arar § 1 wre A% w0 @ e F gy g9
gaqgng afra gz gt Aamf=
oI 9N w9 & FW UF HIEHY oAU
frwam, forw 7 A 21 w1 1 g
& qrAY g frar

wEER N AT fF oW wEe
fifagoaga v ga A g aFT N
& qrT FIAT AEAT § 1 T FH G ANF
o 2, 99 s ga qEweN ® wT &
gafes g § | Jfew g8 7ot & =
T#e7 & g9 fowd Wt e &1 o
T|@ AIA AT g3 & g A A9
FAg §, A wa s qrEl ar w3-
waA & am ar &g fezg qrdy A
FIA1 Tufge, aIfd @ W FRIT W
HI § TU s ®T A% | WA

Very embarrassing

mnM. . (M)

fga & faqr, agna &, ¥ g w@ra
gFEUAr 1T @, @ T T FE@qd &,
afer goeag fegr & 33 & ag wndw
22 ¢ fr shie widf & wgedt H @
fedt Y WM AT weAa & gF & A2 T
1 Srfgd, av & &g g fE s
IR A AT AT ZART A I
fear &, 7z 17 3% faadq it

T MR H A o geng g, %
R g wzng A &1 F@i fagre @
graafa &t T 21 30T FAT A
qgN, AT wed &, cEl g § b
17 g% oY AT 99 HeArdt ¥ agi AN
fawrT 797 & wsger WiT A, T QAT
o1, A AT @, [T emA §, W qga
At @1 ema g, f& g dfawra
F g3 Ag A1, ANTAeA-faQen aqr
3q1 9zAd g¥ ?

iwEt waTew WIg (TR ¢ weget
qEET, ¥ MEAT F TFY ITW qIA ¥ Ay
Tut g Y, 3w & meggzw AN e
T ¥ MAT 77 F1¥ 97 A9 G
g wxEdi 7 ¥ Ao gwz #Y 4
7 g & fr goe o fawg 9T gz
97 2Y WY &, A w7 7 g fafreex
arzw & 1@ 1 &% 7E FARFAT °qré 3y,
Tg e qar &, mifF T weA § gw an
¥ arefas w9t & 7% 0

wtAg fawg : &3 A@AT qeEar
FY 17 g7 A 31 Tz AT ¢ gafag &
q3T 1

A A 97A AT XA F €A7 gAT
ar ? gy wiw fawre A €1 awe-aw
FoTar a@ a1 R gaE foar g@ew
Y A QT gz A AT Trar | I€r
fea wta ot & faftz gur Wl wwE
it &1 mF agT T30 fzemr sy
fawiaw = % A7 @y 14 w@fAw Iy
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fe faegt deamgft dn & o aifeca
FT AT FIT gU AT A WA | A1e g
2 fzar ok qz7 N 3% *1 wfrq
frar 1

R A g ? sar fE o
gAT &, 989 ey ¥ I HIA Ay 5%
#1 zafra & fzar mar sz ga fra nadT
F g qgT 1 VAT FT fxar Tv 0 9A
¥ T wifardiz # 99 X 7g@ I W%
gt 9T faura awr ¥ d3F  Fewrw gATR
F A FY aE ) ZT A A 2| afT Yy
T FIAT 931 AR faum @ A do%
g8 1 & 3t 9§ @y W T4 arv

foz qroga Y arg & fF faum awr
#t d5% g&, 99t g&, N QA e 4,
FfFT e wegg 7 N zifesr gqie
fo #t @twr @ & fag iz A gm
fzar w1z faw awr &Y d3% & wafog
T fagr | 9§ A g A & 97 @ fo=
s &7 9Ay wgr & ST @g aga
gifaa w7 fFar § Mz afz ag @ awg
T HIH FIT AT §&T ' AT AL
SqFT FIA FT WYFT AL 9, 1 ArEHaed
& fau @aw 9974 T q1oar 1 Ay S
qidq oY & g wraraw far {F 7 9q0g
oY WY @1, F9 ag q1E FWIYT W IqF
ANT T LA QT IFA YK GoAY
AN H HIFT GEA AV KA @A §
faa wgr 1 3a 23 qifer gar o o faea
I gEF & WIE, AU e g fw o
w9 a1g ®ga g, W gifewr s
fam 7 gk wgm wTwA £ wifgw AN
# dad @ g& @ 91, AfFT ww Qg
3§ fRd ¥ Y& W1 SN Qe w
faz g1 AR QT g

Ia% a1z ¥ o fae & fag o
FrAT Y 1T WX AF IAET A
T IR AT BAS W@ § wa g
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W} 7 AR I Fgr fF (eqawiA) 77
At @17 2 wgad fawas A F AarAl
FGRR FT AT, ¥ W Hegw A AT
v gR a7 aed f& #¥ wAwr Ay
aaTg 41 A fF 4fE meqer 7 god T@d
A #zgw frar & AT s SR A
Fearar 2, zafAn gar 0@ eufsw &
faers g o & Sf@ DiFc Fraadr qdN
FTAY F1f37 AT I7E werad a7 @A AT
rfzn |

afeT miwr g% qemaa Y @
T ogEd ¥ fadre FTaEwd W T
St a7 wgFA fauraw zw ¥ Aarei &
% A, &4 AN eqg-m-eAz AN
FgT w1 T Ty ogsge & fAw
fear srar, @Y weq gm0 zfer & AR
Tw # AMwaer w1 gfer & mway gar

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : On a point of order. Can we

criticise the action of the Speaker of a State
Assembly in this House ? It is proper?

MR. SPEAKER : No.

SHRI S. M. BANERIJEE (Kanpur) : Shri
Bijoy Kumar Banerjee was criticised here.

SHRI P. G. SEN (Purnea) : That is not
the subject-matter of discussion.

The Speaker of the Assembly is not the
subject-matter of discussion.

SHRI SONAVANE (Pandharpur) : When
the Chair agrees, can the hon. Member refer
to the action of the Speaker of the Assembly

again ?

SHRI SRADHAKAR SUPAKAR : We
are discussing the present situation, not what
was done some time back.

MR. SPEAKER : Whatever it is, he can
qQuestion the facts, but not criticise the
Speaker of the Assembly here, because it is
for that House to criticise and not for this
House. There is no doubt about it.
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ot vy fowd © weaw wdEa, & Faw
dfrzifas gearat ®1 wa @ W@ E, AR
FG TG FT @ E | T@F a1 1 & qoA
TAAY 9T GEATAIG sAFT FT WIE | T
9T AIAAIT 4T€T F 41 AHA1EF & @

g7

Fgq Fx @ a1 f& A7 gzq W
sfagra Y gaugfe &1 7@ g s3%
fasras g7 & 391 & afvgas & I H
nE AF F 991 9A TE 1 7Tg afe-
99 g & wHI @BF JF qier @,
Ffe 7 gAr 1 T A A9-ATHiT A
farta gar WY AITATR & ST A A9-
megfs § 34T & 9% T AT A7 0
(smrqr) T@d sofe 1 gar AT 8 7
FraE Trar wwy AT & M7 faish
Tar AT, @ FE-A AfF g
I AAAY & wOA-AT A, AA-4IG g9
ATF TAr A AT #1 ¥ gug § A
ATEYE 43 gu o nTFTT fAz w1 EA
W& AT ATTIAG T ATH IR IH
THTT FIZTH FIAT T AVTE FT AAT g
T &) & g8 wF %7 w1 1 fF a7 Aq
IFT FAT WA A IAR AR Mg
Fraam fag AT dfaz & Aar nFdT §
fasa & fag ao . afFq &z Y @9 @,
w9 fagm s 7 A aF gd A AR
F+417 Kz F 134T 184 4 97 § faqa
§ 9P w7 femr @ AT qaan e
F@a g g A gl
warq fag & agd sgqrn eNfon saaew
FIFR QA & faar g w94 @ ¥
FF Wi £F 79T 6T 9T OF T W
9z §, 3g¥r qawifte forwnfoat & =
7qr ¥ foreRarfea # I g0 T4 F0
wifgg e ? waT ag fomT ¥ A S
o gy fr gk w7 T afog Tz
& @1 N6 wfeew § 8 afaqr @
$ fagasix o1 famr @ o+ @ e

PHALGUNA 21, 1890 (S4K

and Ministrp Formation 218
mMm. P. (M)

Ffezg qigg TAATF AW AY AQT WY
a&n gAY Y agy fZar @Fa ¥ AT 99
F1 A T EFA @ fF w9 goAr g
HEA FAITC | §EA 1 3% IA @) 4V |
g gaiafa it &1 JQ U F |FgT A0
azw 71 wafra Af & Wfgy ar.
TEAT F1 Few fasger @i 91 | wfaw
FIA4T FYT 2 T W Q@ &N ETA
ST Y wfawr 2 T FT @R
1 ufgw1z 2, gz &1 99 z9 F1 qeqAq
qIaAT @ 1 & g2 &1 9%ar § & wwa
widf wyd dger &3 & gfru mdr o
az qr efezr mey g w37 fawa &
gur ®AY A wgAr wmed g, A wn
Zrr v fam fedr 1 wq® qrdf Aar
AT FAAT WA g a4AT T (WawA)
—az wig, usn fgam fae & @war
MEX T A, A0 A FwAT 3 fF R
AT B FJATAT ATE AT 48 93 g A
A3 8, qz N Iefzare # A @ H 9
fagt w1 qarar qrg7 & A1 Fwr ueefy
TIATE 77 AFAT 2 e gR zamAr q¥ar
f& 97 391 &% 3913 & 7 wiwg quev
1 mifaariiz & qgra & ar =, A
& qig e m W ¥ ¥ qgarg g &
zq 7Y 9T af9ar g f& ag far & a4y
Wt qgar & A qreT & 9§ qer gar ?
g & g s ey afaery &)
feAmdt w1 zavar A ady |z g aaifs
A% AR A {7 ®A 2 fF owew ow
17 &, az g qfawiw & faaq wegwre
gawmr vz ¢ 5 aadAT w1 QX A
qIUHt #1 ZYFET weg qrodl & 6
fadsgm wfamr adf 31 wa dfag w1
FgaT ar m AN, WA @G % ¢,
Fyafagt ¥ geyaa w1 fag 2 fe fed)
37 FT AT IAMYR K1, AZAT ® HAA
qreT & TAF G qANAT § AGY Qrm,
THHT KA (AT 7AT B T5F F Qv
faqrT @uT W W Y 1 fauA @wr
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[st 7y formra ]
&z% #Y eafry Bray Frar 2 aamafa o
q foar | Mfaz aroam faz Y & A9
fwar, gfaz A a3 7 fear ) @
e grAa # AFHT & qrey wear faAga
1% 47 fF qIr qreanz w1 ag T4 G50
wee q9 & fav gay  qgr w@fa-weA
T IFT AN IqF Q¥ 77 Afazarw w+T
TEATT AT qT TS q5 & 15 &q0q
e o A gAQ feer wmaw § oem
g # I Al KT OF IH GIART
FEYEY &Y A1 5 Az & oy agaa @
a7 ar ag feafy e g€ § oan
agf | e & ag araan g 5 ag gearad
g 7€ eqara & g fx g E agaT ?
ar gy, a1 4% feafq seaeq g§ & ar Al
FAET FENAT AANTT § FAT AT@T 1 AT
femt a% & fasQn 44, 3@ aw@ 1 A4
st & gawar ¢ fr feega afae &
faqcQta g 1 ©F wer W A I AT
arfgq a1 *4ife faar gwwe aang gawt
ST TG 1YY

wa gg ®40 f6 T9ET F gy S
NAvms &1 frqa gar § ag a1 mfag
Froqn fag # @Ay @ wg § g
2 gay &Y # 3z w3Ar Wpm e
e et feafs gewea aai g !
gdifan gt g€ 7 fe ot for wA A
¥ 337 WY 99 3R A8 s A
a7 AqT Y o7 & fgar oA, AQr
s a7 Srar, faurr @ AN J5F
gare w7 § qFA AT FE W, AE
qRS[ §F qATF T 7 3BT A /AWMAF
¥z I TEY QAT AT FAFT I O
gzt g AT TG A1 X @O 7@
fraza wT wgar g 5 agr 9x wEw
smYlama gz ¢4 & madT @Ew
zAg qaffa § g 2 W& gz A
o A wgr Fo Tvgars | gAY € gATE
MAF Amwe= s whe ), o
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5 Fifar gdaa ¥ gara qay o, A 39
I IgiA Far f@
“The Government of India does not
function as adviser to the Governor”.

a werer wRYew, ALY gWW W ag
AT A 7 7 Z qIATEF A A ¥
#14 & uw #17 A 987 7 F74 § IqA
FTFY fag god wsT gfy-gea ) G918
¥ Aar 1 afwa graTHw AT QAT
ar ey faggs &1 zafy & wgaf
# tam gt <& &1 £ § a1 356 WY
F e oY w7 gz qEr g, Ae-
A% A0F ¥ FIFC F1 T3T K@ AT
SAAT FGAT 21 791 g A% 92 356 °IT
& geqaa wrszqfa F qra goAY WE AN
aear 21 FfFa QAT feafg § AT
Atz 75 2 oF feafy ¥ oaz aow
Afr-dem Y g1z & WMRAT & AR gl
fesfa & He27 qHIT Y TR ¥ wTAT
2 fygar aifreg et za weT F wfa &0
A g7 grAa ¥ q Afqwr § ¥ #1§ <y
T zm e ¢ fr faad wsaeEl a9z
geAATeaT ST ¥ gfafafed) &1 frg=a
T3 & gr Ay frmra awr w1 W -
wgfawEs &1 a1 A3 F97 /T AT FEY
Hfreed 71

AfFT TN AT J g4 I & 5
TR UST ¥ wiATes £ gAg 9T W AL
M At gz A Fga E 5 gw aww®
2y Y 78 2w T TR F-
qaq 29 & ¥ fqu Y gq 4@ =@ 8,
Ny T € & O wrwm e g
e gR agr g 2 e 57 A7 It v
MR WL ww A wfqa
&w fag @ § WX TEHT WY aETEd
afesc 2 @ & fr ag Tow-dfrdes
W g T WA AR ¥ X Fg AWfAR
F1 @ o A A8 1 gEfAw  wEAT
TR w2, AGENET ¥ &9 62 O
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arFaeR 1 fa # faam 1 1 NATgT Aw
fafreer @i g 9 fFr a1 Ad), @
T ¥ 7z a|A, wian & gy § %
AT =Rt § ¥ @ avg #Y wyert ¥ W
Fatr | & grod fadzT w1 g f& 9w
TAAT JATTIE FT AT 7T § 14 gA0A &
TqHT § gAw fon ar frerew fomr a9
feafa ag Sewed gt fe mfag rvam
fag Fo< 7T yeg wAY @7 w4 A
HET H ZTAVE qg €ENFIT FT 9% 9, Al
qT F7 qAZ 3 3G F AT fRFgET zEAI
HYT gAr 2 3T ux 7 N fama T
FA7 =iz 4 | Afwg gaT a7 1 F A
¥ 95T AY A geR @7 a7 @Ay
NEET &, 5N g +1F AN TEST 2
AT 9V W F wwA A7 F o wafaAn
H:T ¥ & F0g00 wIgq 7 W1 99T w9
¥ 7327 #2ar Frzar g & smE grar o
TAAY T & IAFT AIT G | AT AT F19
T FIX, A9 31 FIZTET HAT 28 Fad
NI D Frgedia gy A T A E,
afea v sma & fo& Ay gy 7 s a1
ATEATHAT & 17 wyz A £ f 7z
SEAIa QU 21 | 48 9347 A1 72 & ;s
JEFTT AT ATLTIG AT AT HfA-HEA
TA & For q3FT oA § M gE A7
fr o fir iz 3 98 70z afE e
¥ zeadq foar 2, 086 FEAMIA 3T ST
7gT 9T & AR qgz ¥ T wfaw w
# zafAn yog & Se7 TIAA Foq9H
AR &Y T 9T {7 FER AX | ZAT
qX 47 WIEMEA XA g A HIA A1
FIATAA F FGATAT AEq 1 Ga1 fpar
agtar, wa & am gAY A
wza § e ot o o N =ARRE
AN, FAIH AN AN wwg W, I
& wem aen g fe g & g geTan
T @ g af 3 e fam ooy & A
& g werra & A A Aoz T8 wwar )

LARRILE
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THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : Sir. I would just
like to give certain facts. There was no
occasion for me to give any information
because 1 found that facts were not before
me this morning. 1 can understand the
mood .. the House, and I am very glad that
Shri Madhu Limaye, for change's sake, has
become constructive today.

AN HON MEMBER : He is always con-
structive.

SHRI'Y .B. CHAVAN : The facts are
that as far as the prorogation of the House
is concerned the Governor told me—nornally
I would not have talked to the Governor—
and I hope this hon. House will accept this
position.  (Inirruptions) You may laugh at
it.  You will be only laughing at yourself,
The point is that the Governor was in the
Raj Bhavan.  He was not keeping good
health yvesterday. He has developed some
fever. He has got some trouble. In the
morning the Chief Minister called on the
Governor  and advised him in writing to
proroge=: the House and it was only on the
advice of the Chief Minister. . .

AN HON. MEMBER
Chief Minister ?

: Who was the

SHRI Y.B. CHAVAN : . . the Governor
prorogued the House. That fact the Governor
told meand 1 am conveying this to the

hon  House. The Governor has already
invited Raja  of Sarangarh, Raja Naresh
Singh. . .

AN HON. MEMBER
Chandra Singh.

Raja Naresh

SHRI Y. B, CHAVAN : [ am faithfully
reporting what 1 have heard on the phone.
He had invited Raja Naresh Chandra Singh
to meet him to form the Government at 3
O’clock to-day.

Wl wTe fapt AW gegst
wEITT, W9T 47 HA AT ¥ arerdy
3 ¥ A7 ggaft @ 8, ag aanh w
aE N g T & I9-ged W ¥ W@
AT a7 q1a gt } 617 43 AR quy
& gasaa &1 exq@ia fog azg § fagr
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[=f e el araddt)
Tar g 1 974N v§ T A qrAr & fF gen
7Y & wenara ¥ w30 41 5 wAEAA
& FA7A9A & Qfey, AfwT 92 F29 @
gz geg WY F a7 f wara fr e
agA¥z q¥eaA &1 ARAT AL FC GHAY,
qYTGAT FT aAC A FIAT §, AT AT
g W1 A wag Afad, ifE gw
TIANT FAT T HYATGA T FF F GH,
Afey wrsgar 7 gAF A wAr IE@S
T qYEAA F A1 Y A1T FA AL

MR. SPEAKER 1 understand it, It
may not he clear to you. He has categori-
cally stated that at 3 O'clock Raja Naresh

Chandra Singh is being invited to form the
Government.  Am I correct ?

SHRI1 Y.B, CHAVAN : Yes.
MR. SPEAKER There

arc only two

facts. Forget about the prorogation  now,
| am not mysell a coastitutional  lawyer to
say whether a dismissed  Chiel Minister can

ask the Governor to proroguc the House.
The other fact which is more important an-d
which is the muain  point is that the new
Jeader elected has been invited to form a
Government to-day at 3 O‘clock, (Interripp
rons)

SHRI S$.M. BANERIJEE : Mr. Speaker. .

MR. SPEAKER : I do not think our
shouthing would have reached Bhopal now.
Shri Banerjee shouts very well. Even his
voice cannot reach Bhopal.

SHRI S.M. BANERIJEE
Chavan, Sir.

: Through Mr.

o qza fagrd aAN : geTd
w227, TF AT M FIAT L A AR
qx A7FT TAOTF A F AT A€ H
fad otz ga¥ 21 fr ;7 TAT ARQATE
Y AT | TSATA AN F FE7 F A
T ¥ AR K fr7 £70 K 7§02
R Xy gar TaT | gAE qX EO®
78 w1 fr g qug fam & fag g @
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FigguzaN M aEFQ 2 8 T
qTIZ AT XY AAFD 2, yafag X 9w
1< fagary AT I¥AT

SHRI KANWAR LAL GUPTA : rose.—

MR. SPEAKER : 1 will not aliow. The

hon. Member does not even care for his
leader. When he is talking everytime he
gets up.

SHR1I H.N. MUKERJEE (Calcutta

North-east) : Quite apart from these details,
the fact of the prorogation is there. Proroga-
tion of an Assembly by the Governor is a
very serious matter, with some implications.
Fherefore, the seriousness of the subject
under discussion remains unimpaired.  Whe-
ther X is called at 2 O‘clock or Y is called
tomorrow is a different proposition. The
fact is that the Governor has prorogued the
Aswembly in circustances which this House as
the overall guardian of the working of par-
liamentary democracy in this country has got
to take into consideration.  Therefore, I sub-
mit that whatever effect the Home Minister’s
communication might have, this House is in
possession of this matter and the discussion
should be proceeded with.

MR. SPEAKER
It is a constitutional
Minister who has

That is what I said,
point whether a Chief
resigned can advise the
Governor. I cannot give my opinion on it.
That can be discussed.  We have begun it
at 2 o’clock and we shall finish it at § o’clock
I will give 3 hours. The point whether the
head of a carctaker Government can advise
the Governor to prorogue the Assembly can
be discussed.

SHRI J.B. KRIPALANI (Guna) :On a
point of information, Sir, who was the Chief
Minister who advised the Governor ?

MR. SPEAKER This can be raised in
the discussion. There cannot be two Chief
Ministers at a time. There can be only one.
The Chief Minister who is heading the care-
taker Government continues to be Chief
Minister till a new Chief Minister is sworn
in. He advised the Governor.

SHRI J.B. KRIPALAN]| : Can the head



228 Governor’'s Action

of a care-taker Government advise the

Governor on an important issue ?

MR SPEAKER : That is exactly the

point to be discussed.

SHRI P.G. Sen (Purnea) : the Home
Minister has said that the Governor is going
to call the Raja at 3 o’clock. So. what is
there to be discussed ?

SHRI C.K. BHATTACHARYYA (Raj
ganj) : This motion seeks to disapprove of
the conduct of the Governor of the ground
that he has not invited the Leades of Oppo-
sition to  form a Government. Thc Home
Minister says, the Governor has called the
Leader of the Opposition to form the Minis-
try. What is thc meaning of moving this
motion now? You give your ruling whether
this can at all come after what the Home
Minister has stated. | submit this motion
cannot come after the Home Minister's
statement.

SHRIMATI  SARDA MUKERIJEE
(Ratnagiri) The situation over which the
opposition were cxercised does not exist any
morc. Are we going to have a debate on
constitutional technicalities in the House ?

MR. SPEAKER : The motion says :

* -the act of the Governor of Madhya

Pradesh in not inviting immediately the

new leader of the S.V.D...."

Having taken up the discussion, you
cannot stop it in between. The House can
discuss whether the head of a care-taker
Governor can advise the Governor. That is
why I reduced the time. [t will not go on
for the whole day. 1 appeal to the hon.
members to bc briefl so that we may finigh
it by 5 Oclock, Therc are some amend-
ments.

Motion moved :

“That this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not iaviting immedi-
atcly the new leader of the S.V.D. to
form a Government which only very re-
cently had proved its majority on the
floor of the Assembly."

SHRI S.M. BANERIJEE : I beg to move

That at the end of the motion, the fol-
owing be added. namely :—
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“and recommends to the President to
remove the Governor” [6))

SHRI K. LAKKAPPA (Tumkur) : I
beg to move

That at the end of the motion. the
following be added, namely :—

~and requests the President to recall
the Governor of Madhya Pradesh”  (2)

SHRI NATH PAI (Rajapur) : I beg to
move

That at the end of the motion, the
following he added. namely :—

“and of prorogation of the State
Assembly and recommends to the Presi-
dent that the Governor should be recal-
led forthwith™ )

SHRI GEORGE FERNANDES (Bom-
bay South) : | beg to move
That at the end of the motion, the
following be added, namely :—
“and recommends to the Council of
of Ministers to advisc the President to
dismiss the Governor forthwith,™

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : | beg to move

That at the end of the motion, the
following bc added, namely : —-

*‘and recomunends to the President to
dismiss the Governor at once.” (5)

SHRI RANGA (Srikakulam) : Mr. Spea-
ker, Sir, there is nothing else to be expected
of the present Home Minister, It certainly
stands to his credit that he has brought the
institution of governorship into disreputc
and contempt. Some time ago, last time
when the Madhya Pradesh affair was being
discussed here, I said that the Home Minister
was becoming the hangman of democracy.
Both go together in the light of what has
happened and what is happening today.

During those days we were not discussing
Governor at all because the Governors as
well as the Chief Ministers belonged to the
same party, Another very strong rcason
was that at that time the Home Minister as
well as the Prime Minister used to take
themselves morc seriously as the custodians
of democracy and the Conssitution. They
used to try their  best to behave as the
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trustees on behalf of the people in order to
sce that these various institutions that have
come to be established by our Constitution
are helped to discharge their duties and their
prestige was maintained.  All that has been
given the goby by the present Home Minister.

He started his career from Rajasthan, his
career of showing disrespect, evertly or cov-
rtly, to the Constitution and bringing down
this institution, which  we thought at that
time—you were also in the Constituent
Assembly, Sir —would be kept as an august
institution, in to disrespect. I need not go
into all the details.  He triecd to allow the
same sort of game to be played in Madhva
Pradesh. At that time also this House had
to intervenc in time and then it was that the
S.V.D. leader came to be invited to form the

Ministry. Then also the House was proro-
gued. There is an evil genius there. 1 have
no objection to their continuing their  alfec-
tion for him because he has been one of

their velerans both in the Opposition as well
as on their side.  Therefore they are very
much attached to him.  Bat that should not
be a reason that thev should allow themselves
1o be deflected from  their duties.

My hon. friend. Shri Kripalani was ask-
ing, who is the Chief Minister who has the
right to behave as the Chief Minister. Once
a Chief Minister resigns he has supposed to
perform one other duty as he takes leave of
the Governor.  This  convention has come
from England. We have been trying to
observe it. There certain breaches,
All those breaches were due to the bad
advice of my hon. friend, Shri Chavan, His
one and only duty while taking leave is that
he could advise the Governor whom to call
to take the oath of  office as the Chlef
Minister. It can be argued by some people
that he may give the advice but it is for the
Governor (o accept it or not.  But the other
part of it is, how could he give that advice ?
He could give that advice only on the basis
of certain  facts. One ol them would be to
name  the aceredited leader ol the established
majority party in that legislature if that s
already clear. It that has already happened,
he need not have any doubts at all, he can
give the advice and the Governor is expected
to honour that advice.

were

Beyond that, he has no other advice to
give, no other power to exercise, except to
that extent that he is asked to be a Kind of
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care-taker ; therefore, for three days papers
for formal orders are put before him for his
signature ; nothing more. Now, here is my
hon. friend who volunteers the information,
either by himself or through others, that it
is the retiring Chief Minister who had
advised the Governor to  prorogue the
Assembly. The Governor has no authority
at all, no moral sanction, to accept that
advice, 10 act upon that advice and to depend
upon that advice amd, to that extent, the
advice that has been given to the Governor,
covertly or overtly as | have said advisedly,
was unwise, and unconstitutional.

My hon. friead wrnts us to believe all
that he said and when some of us were not
inclined to put so much faith in what ke
has said-—of course. we were not prepared to
dismiss what he has said outright-—he said
vou can laugh as you like ; it is not that.
But  my hon. friend cannot disclaim
the fact and the fact is that the Home
Minister, whenever necessary is in con-
tact with the Governor. May be, accor-
ding  to the kind of constitutional
miasu the Home Minister is not supposed
to be in touch with the Governor at all, but
in actual practice the Home Minister is
generally in touch with the Governor,

SHRI SURENDRANATH DWIVEDY :
The Governors are in touch with him,

SHRI RANGA Yes, the Governors
are also in touch with the Home Minister.
How long can we go on deceiving ourselves
in this manner ?  How long can my hon.
friend go on asking us “Pleasc accept my
words™ ?  Now, words they are . quite
right——word which is open, word which is
not open, word which is tied to the apron
strings of the Governor and /ce versa. They
are words all right. But I am prepared to
accept a word which is open, not a word
which is tied.

What we have to examine is this. Has
this Home Minister been behaving as a
trustee of this Constitution and not merely
as the Home Minister of a party-led govern-
ment ?  We want him to behave as a trustee
act as a trustee, rise far above the moment-
ary interest, good or bad, real or imagined :
because, he may imagine that something is
in the interest of the party but really speak-
ing it may not be in the interest of the
party at all ; he may imagine the intergst of



929 Governor's Action PHALGUNA 21, 1890 (SAKA)

the party may be going this way or that way.
but that may not come to be true. But he
shoulid rise above those interests and then
look at those problems as a Home Minister
is expected to do. That is why the Homc
Minister occupies a very special position in
this government, in any parliamentary
government for the matter of that.

But there is a Home Minister who has
not risen up to that standard at all. Flc has
been bringing it down and down and God
alonc knows to what level he is going to
bring it down.

The whole of the opposition was enraged
and shocked with the information that was
given to us this morming so suddenly and
I began to wonder what might be the
attitude of my  Congress friends. Not long
ago | was also one of them. For many
years 1 put up with many of their bad things,
as they are putting up today. Onc has got
to do it as part of party life ; there were so
many good things that I put un with those
bad things.  Yet, there were occasions when
such bad things arc done by any one of
their Ministers, we used to have the courage
in those deys to rise in our seats and pro-
test against that, even when Shri Jawaharlal
Nchru was the Prime Minister. So. I was
hoping acainst hope that there might be
some body among them who would suddealy
get himself stung by the prompting of
conscience and  protest against it. It is
because of that hope and that confidence also
that I dared this morning— Sir, you were
witness 1o it—-10 appecal to their conscience.
Is therc any wonder at all, fortunately for
our democracy but unfortunately for this
Home Minister and unforturately for the
Governor, there was one member who rose :
but thcre were many reany more also, sure
as anything be:ause I had previous experience
im that wav, who wanted to get up.

SHRI D. N. TIWARY (Gopaigan)j) :
He is the Secretary of the Congress party.

SHRI RANGA : That is why I say
there must have been many more. It happens
like that in any gathering. Those scveral
members were also stung by the injusticc of
it all, by the unfairness of it all, with the
shamelessness of what is happening that they
supported him spontaneously. even silently,
and yet even that silence was eloquent, so
much so that the Home Minister was
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prepared to respond to that silent vet
cloquent protest that was made in harmony
with Shri Venkatasubbaiah's spoken word.
That is the way Parliament should function.
This Parliament has ccrtainly functioned
today and 1 feel honoured to have been
witness to this wonderful exuberance and
exhibition of the conscience of this party as
well as of the whole of this Parliament.

But 1 cannot excuse my hon. friend. the
Home Minister.  He nods his head. He is
satistied with his power.  He does not seem
to realise the seriousness of the blunder that
he has committed. May be, because during
those days when we were witness to similar
scenes in  this House, exhilarating and
exciting, he did not hive the good fortune
to be present here or mayv be because he was
brought here in order o save us from the
cncmies abroad, he has taken it into his head
that he should sce an cnemy in every non-
Congressman in the whole of India though

he has not had the strength to fight our
cnemies abroad. He scems to be using the
unused  powers that v.ore  given to him

against those non-Congre .anen who may be

nas committed this

there. That is why he

blunder.  Personally 1 'ike him very much.
I'hat is where my tron e also comes and
that is the beauty o the parliamentary
system, Man to man he is one of the best
but as a Home Minister he is one of the
worst.  Therefore I would like him to take

For God's sake do not touch
They are like the electric

give yoa shocks, They
arc vour instruments, it is true, but trcat
them caretuliy, honourably, decently other-
wise they will smite you and will smite us
also.

this warning,
these Governors.
instruments  which

SHRI C. C. DESAI (Sabaskantha)
These Congress Governors are like snakes
in the grass.

SHRI RANGA What arc these
Governors ? My hon. friend has brought
this Governorship into the discussion. Wha

are these Governors to be 7  Arc they to be
the nominees of the ministry which is in
power everywhere 7 | am not in favour of
it.  They ought also not to be the nominees
of this party in power. No ; it is dangerous.
Kindly imagine for yourself. 1 need not
go into details. Therefore, from now on
at least see to it that these Governors are
not ex-Congressmen or present Congressmen
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or Congress Ministers, because as my hon.
friend, Shri C. C. Desai, is suggesting, the
feeling is growing all over the country that
these Congress Governors are acting like
vipers or cobras in the grass ; you do not
know when they would hit you, poison you,
destroy you. Do not allow this feeling to
get the better of our affection for the institu-
tion of Governorship. We want this
institution of Governorship. Please do not
allow this atmosphere to grow to such an
extent that people do not want any institu-
tion of Governorship at all. Please also
see that they are no longer chosen from
among Congress people alone.

Here is this gentleman, Shri K. C.
Reddy. Healso is an old friend of mine.
We were together in the national struggle. 1
went to aid him in our struggle against the
Mabharaja those days. He was also a labour

leader. He was the Chicf Minister of the
Statc and a Minister herc over a long, long
time. He shouid have left much earlier,

but he would not. Then, in the end, anvhow,
they thought that they had found a very
good job for him, a very good responsibility
for him. 1 also felt happy because I thought
really that he would make an cxcellent
Governor in the light of all the experiences
that he has had, even as a Chief Minister.
But now [ pity that Governor. | am
extremely sorry for my hon. friend, Shri K.
C. Reddy, because he  has been turned into,
what should 1 say, a letter without an
address. Hce does not know where to go,
in which way to turn, whose advice he has
to seck, how to behave, whether to go to
slecp or whether to remain in bed.

Hc has been put in an  unenviable plight
of having to say to an e¢x-Chief Minister, to
the chosen Icader of the S.V.D., and also to
Rajmata that he cannot meet them. He is
a very chivalrous man. 1 have known him
so well. And my friend has robbed him
cven of that chivalry with the result  the
poor man had to send a message to Rajmata,
“1 cannot meet vou Mom.”" What a shame.
What a degradation to which the institution
of Governorship has been  brought on the
advice, on the dictates, on the expressed or
un-cxpressed. spoken or unspoken wishes of
my friend the Home Miuister. This is not
fair. Pleasc, for God sake, learn to deal
with Governors, honour them, trcat them as
hu cotigs, as  dignitied people, and also
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help them to discharge their duties with
dignity, with decorum and becoming of the
Constitution and also of the State Govern-
ment.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr. Spcaker, Sir, today, 1 would
like to make an appeal to this honourable
House that we are discussing a very impor-
tant constitutional issue that will help us in
preserving the parliamentary democracy in
our country. When this matter was brought
up in the House in the afternoon, 1 rose to
express the feelings of not only myself but
of the party to which | belong. 1 echoed the
sentiments and the decp concern expressed

by members of my Party to which I belong.
SHRI RANGA : Very good.
SHRI P. VENKATASUBBAIAH : |

must congratulatc thc Home Minister for
he has demonstrated that he is the Home
Minister who upholds the dignity of not only
this House but also upholds the parliamentary
democracy in this country when he said, *‘1
am in the hands of the Housc. 1 would like
to be guided by this House.”

After all this, I am very much pained to
to hear from some hon. friends in trying to
cost aspersions on the Home Minister. That
has pained me much more than anything.
The Home Minister has stated categorically
that he has not sent any advice to the Go-
vernor and the Governor has acted on his
own according to the circumstances prc-
vailing. But here, the Opposition parties,
in their ever-enthusiasm, are trying to secure
a debating point rather than disccussing
the  constitutional propriety involved in
this,

The whole matter, as Mr. Madhu Limaye
has correctly put it, is not the prorogation of

the Assembly, the propriety or otherwise
of it, whether the care-taker  Chief Minister
has got a right to advise the Governor to
prorouge thc Assembly—it is not germane
at all to the present problem—but the pro-
blem is very simple.

SHRI J. B. KRIPALANI: May I tell

you that that is the question ?
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15 hrs. a4 Constitutional expert nor a lawyer;

1 do not know anything about

SHRI P. VENKATASUBBAIAH : Pleasc
allow me to speak. The whole point is
whether the Governor has acted in a consti-
tutional manner when he did not heed thc
advice tendered by Mr. Govind Narain Singh
in calling upon Raja Naresh Chandra Singh
to swear him as the Chicf Minister as he has
been elected as the leader of the S. V. D.

This is the crux, this is the point, which,
in my opinion, has to be discussed dispa-
ssionately in this House. As you said, we need
not now go into the point whether the care-
taker Chiel Minisiter has got a right to advise
the Governor.  In my mind, I strongly feel
that there should not have been any occasion
to have a ccretaker Chief Minister at all.
That is the point under discussion. Therein
the constitutional propricty of the Governor
comes in.  That is the point, to put it in a
nutshell. A point was raised whether in this
matter the Home minister has got a hand in
advising the Governor to act in this manner
or that manner. Under the Constitution, the
the Governor is appoitned bv  the President
and he has been enjoined under the Constitu-
tion to perform certain duties.  The Opposi-
tion have imagined certain things which have
not taken place. and that, 1 am afraid. clouds
the entire issue. So. 1 would make an
appeal to the hon. members. cspecially to  the
Mover of this motion. that bringing this sort
of a motion is not \cry appropriate to this
very important occasion when we are holding
this discussion. So, this is the point. There
has been an instance : when you laid down
your office as the Chief Minister of Andhra
Pradesh, you advised the Governor to swear
in Shri Brahmananda Reddy as the Chief
Minister though Shri Brahmananda Reddy
had not been clected by the party mcmbers

then. So, this point has to be borne in mind
when we discuss this situation which has
arisen in Madhya Pradesh. Shribrahma-

nanda Reddy became the Chief Minister and
you continued to bec the Leader of the Con-
gress Legislature Party for some time. This
is the point which T want to bring home to
the hon. members here, whether in this res-
pect the Governor has acted in a manner
that is in accordancc with the Constitution.
With deep regret I have to say that there has
been an impropriety on the part of the
Governor. About the other matters that
follow, these are things on which 1 am not in

position to say anything since I am neither

constitutional proprieties, whether the care-
taker Chief Minister has got a right to advise
the Governor to prorogue the Assembly.
Here the only point is this that, whatever
may by the political complexions in this cou-
ntry .. (fnier-upron) it is the duty of every
one of us who believes in Parliamentary
democracy to uphold the Constitution and the
Parliamentary democracy, and the party
aftiliations should not come in our way.
This is the point which | wanted to impress
on the House, | would like 1o say this.
1 am not tendering any advice to the Opposi-
tion because 1 am not competent to do that,
but 1 would also appeal to the Opposition
that they should also realise that some of
those acts or some of those things that have

been done by their parties in  power should
also be in consonance with  the provisions
of the Constitution. [ would feel very

happy if any one of those Opposition members
gets up on that occassion and criticises their
Ministrv's or  their Government’s action; 1
would be only too happy on that day and 1
would congratulate them. In fact, | congra-
tulate them in advance in the hopc that they
will do so. Every one of us should try our
best to uphold the Parliamentary democracy

in this country.

SHRI S. KANDAPPAN (Mecttur) : In
cflcct. the hon. Member. Shri P, Venkatasu-
bbaiah. is supporting thc Motion.

Y AvAe cm WAy (NarA)
geqsy A7, HeT JqW & jrAAg
TFTOA FAIT F ATAT X qry A Ay
qrarg o wy fAa A Az ® AmA aw
frgr 2 & 79 &1 Agda F & oy
axr o g frgw D At ¥ oweT g
qug MY gy 77 TrFAUAY & G4 &
it ¥ g7 uza ¥ 39ig g Al @z
qr7 ZAT AT 97 7N X afy w7 §
fir gq 7 T8 T FAY A ofr

15.06 hrs.
(Mr. Deputy-Spcaker ‘nthe Chafr]

f=g wraTm w1 v¥EgT & Y-
T w1 gY, Wid qurw & X9 7 37,
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[+ Ir=re w7 S
AT A% FMA F TAITNT F I AR
fagre & wsamra #7 2, waar Ay vuzg
F weqqrT AT 2, AT § ww TTH
N Mg gEIT AL TWF FIER
USTAIAT F 51 57981T fFar 2 7 20an
QUG F aq § 7Y A0 2, Ag AT
7 e & 74 woft ) AT dwaz QY
T A9Y¥ 3T 3T qTAG | AT 7T W €T
fad® & weama wzrag A wgwm fEar
Fg F W f3qe F avaeq § wear TA0
@I

2T AT ARG TN ATIW
UFEQTT F T W gAT qF F T
TIA A 184 gzeay Y fawr aar § fawa
F |rq 92 g2eg 1 AT IF qai 0 FreAT
w1 & UszafT F Fraa qqAT qEA1 ATFT
g T A, N N AFEATT F AU
wREa y ag oy fr S 3@t F oevw
Sertzars § & 9 &1 fawar v adt @A,
Wz aw ¥ qgr ™ oAfAmuzw A0
a7 fear w4t 4

ot oft §zge A T fF Az w8
Fifezz guam saT ALY &, feg ag w1
YT A <7 [T K Fgr fx w7 {7
AW T JET FAY YSAQIA FY HIE qATR
AT & A TIGYIA HAEG FT IY TEIFIT
&T A1 Fifg7 | feg qar@ AT e F
aeq a7 § WX gaqd qgew wedr o,
Ffeew AW tag, S« 37 F 919 qIT W/
agwa a1 W IT K q@@ qmn fe 9T &
A& @m gew, Y feafs ¥ agwa
A g0 N T dorg F Tsawra wgvay
w7 qerg &Y Y f% fawr aar W #
T /I IT R W oqrAr FH g
o1 fl 9§ "eg g3q ¥ fag qrgw A
AT AT AT 9T A HATET ¥
MFRATIFH AL E N ® F 7
Aar T AR fag & 99§ W9 a9
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fzar AT, 571 qrea § TerTA wAT
FT Fqsq 21 AT & fF 95 37 A w;wrg
fzrd oY 37 A1 Aar afggEw FAN
T i A AT A A A w ATy ;L
ars Afrfas afF ¥ gAY Bo@d
ML w7z = Fofw fae 3 gaw
Frg A gy o 2feay frr o@v gevm
qrar 2, 37 21 w77 frd qrf AR
-1 {7 & qvwr fran AT & aw
oA gfanea aad ¥ 693 a9 1 TRy
FI

A FEY Fro@AAT 17 2 fE ozmam
TISATIA FATT FT AT FF A KA
qe A rar 2

# g 741 WzAT § 5 2w wg|
ZF YT THE 3 F2AT & T gm @EmaQrw-
fae # 1| Afda gewara-favaaar &
g & H T w4 - dqfgema Sy qar
2az R Aw % tAr 30 & aty afasma
T ITNT vF g7 {7 F gy F ;Aq g,
R ar: g9 fag #wa qw av 18 fam
wfast gz fr aed | e segAfasa |
st afgarr 7o & AT asr & 3" 1 Su-
oy v 37 gaq far Y R ag w2 AF
dw g ?

fogm =Y WAt % wex wsawre
AENRTT FT MEWN, Tiegqra #) gfassr
M7 37 & ar % wfawer ag Ifaq gd
| |8y § W1 3W & T weAul 1 St
Ates WAl awwad  gal 99 A
ag7 & famg fau 197 # ¥ ©F
frta oz arfe fom & o agad @
ag TS WA § agY ag g wrfegy ) e
& qm agHa & ue faam e & @ W
g gt ey 1 gRru A dfqwrT @ 9w
] w7y 160 farg wee @ f& Toga
wRr @) g5 fat aal ¥ ¥vr ¥ ww
A =1fg
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SqTEqe WEvEw, wiir 160 faege
T & 1 TAAT AT S AT § A€ qE
afgr wrdgmara ®» ¥ X 5 g
A & 919 977 & GIEG] FT GGAA & AT
FfY 2, az g 7T 9T § g4 TEH @AY
Fifzd, az fama g9r § 1 /7 21 qFA
¥\ F S AWz ¢ o oy s
oY T FY FFT 7 FIAT A H USTUTA]
A% agur faar ar ¢ agr 3 9TFT @A
fzar a1 fr azaa fog & 70a 2 ATt
F a1y 7 2, oy frorg fagrg oW R
23 Afgr 57 7z @ fread 2, o
TSI B AT FIT AN Ay qfaw
afy gz g0z AT 3T FF g A oY
Az aaz & faquw &, w9 "a17 F
fer=TE ST T qEQ G F A4AT 7AW
FaY far ? & wraar svgan g & aqr wew
W & 1A F T TAIZ F G F W
T &H Orar 2 gr A8 R 27

9T dfawre aa7 o7 @@ qIAIIT ¥
T T am Y g 4 ey zEay
zafam ez 3@y frar aar a1 fr qen
weft 7 fF g7 gar safa iAr 2, zafan
HA7 TrSAqIA F1 W A1 2 AT QA &
At ¥ 39 gaenm § WAL §37 g AFAr
2 AT X N1y ¥ FAE dF AT ;EAT R
wafan oz A3 feor mar f& F grer
FAAA frar war A grEd A qEAT
fage 211 3z g1 wAAAE §Ted &
Ay Fe AT A T 366 F O HAGT
faeaz Iy midt 2 wfafas a0% & ar
SATAT F WA 97 9227 F W37 I
F94T & a1 T IFA z@A & f40 qzf
Tsgmia w2 A1 F ) afws am gz o
& fir TeaqrAl & TFAFFE K1 IET
gfgga § a7 &1 0f & uwefa &
erftasiz §Y 2 srazar 1 wE {4z
syaeqr zafan A § i ¥z gr0 w4l
M azeafsam A7 7 A § @i
FE FAT T
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o g WY & fE& gRy @Wg q%
TEACIAT & ATAC H A FI Iq qGH
Agt 9T Y A &, AT 4 WAY & Ag
fezr 73 & fr ag a=mg gad A8 @ @,
Y w19 SRR feqr § cafads @
fomr 2 wafads A g a7 R
77 dfqur & g 9v @ @ar =ifge
7: 9g7 wrawms & zafaw & emewr
eard gq 1T AYar aigar g & edfwo
TEE T F At fanig faar a1 #ar ag fagg
T 13T F F99 FT fear gy @r
217 gaFr ¥z fzar agr o9t fF ¥ gEwr
arder Y oAw 77 1 afz gz wex ag
fwar A1 & sraqr aFar g f& € 160
FT 747G FAT 5371 § 1 A4 qq 9T
T qEET F amy gy v qfifeafa
or 7T @) 2 Sic fag § fa e|d) 91
qe&z der g Al

fr aq feasdfr saarcaaaizan |
AqFd gaearfy asar Aeavgrg o

A% |U TSAqTT mEtam e
srerafy mRYTT €Y ST AT AT FTafae
a1y fafrezed &1 E ¥ g7 9 genE
¥ # a1 geg Aol IAR A ag 2y 4,
IR AAR P ew 3 A TR o gy
frar # 7z Afaer & oY7 oiwed sy
* 5 fantag ¥, g% ey famr &)

g ¥q7rET qFEdT &7 FAA P
a7 fram aar g A A AT FWedwe
qFA%E AT 7AW wAT Y Afeq ow
faura g ;g 2 aR afqz a1 3@ ©
agwT 71, Afay 7 gru aar 37 faar @
AT 9z AAT 7 9 &7 qegare ¥ fawy
F1 71 F gz qa 71 &, =T W9 q1q
feraies a1 zAaT 14 & &z o Ay
TavraT maAdz eafor  awd ) yar
AR A ey faww @ & wgeaw
77177 3 M frar & @z 9 & awwe g
Ju 347 @9q a%wi.wﬁwg% Tt
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[t srerra T at ]
2 f& 3% fauqrr g ® wmfag &
fear 8, wzad ®Tfrar ¥ 97 fm
T AEY AN AT FAUIF TIAAZ A
T quF 7 ardt 20 Afsw w7 fram
FAT A B, T AV AT AGAT ATA
qrdff 1 w79 A7 F A Far2 B XX w97
¥ Q%1 797 7 fgrar ®T ag w0
# frafy #1 sexma w7 2@ g, AF AN
g

qz¥ A7 gz iy ¢ PR wsaTA
"EvTa o7 FAreen AF ALY &1 OReg A
¥z axw & e qegan g & 5 wsa-
crfar & eqreeq g€\ JA F 19 BF AT
ar war & 1 7z edy W @z p oz
qEEd A A AT 2

SHRI M. L. SONDHI The Home
Minister has sent some miracle medicine ?

st wrra v s . oA mfer
qeqg A &, & gfer ¥ T go &
FzA1 T17AT ¢ 6 vemare A frgla &
fag aral & @ gwr fay a7, IR
fao n® dEew w9 fem N afay
fag o fafy fatraw g, adtsa =g &
q& sarardia 2 aar sg@ AW g
ag wisfaa At 2% F arg-ary gl
 vegafa ws Ay F qar fawT
AT 9T FE F AR F N FAR T qFAT
g

w=r & & Fgavavzar § B wer w3q
* TeaqTT WARRT A 0% qIT AA afew
A & N w7 wAdwfrE w1f fear 2,
IANY o fan gvea aifew gaArw Ao
it o searg AR fer o famd 7 duw
foar &, 3a&r & z37 @ qAgT F@OE )

MR. DEPUTY-SPFAKFR : Now, Shri-

mati Sharda Mukerjcc. | would now request
hon, Members to take not more than ten
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minutes. We have hardly | hour and 45
minutes more left.

SHRI SEZHIYAN (Kumbakonam)
We can extend it till 6 p. m.

MR. DEPUTY-SPEAKER There
will be no extension.

SHRIMATI SHARDA  MUKERIJEE

(Ratnagiri) :  As I said earlier, in view of
the developments which  the Home Minister
has made known to the House, this dcbate
seems rather more academice than real,
because the situation has changed. Of course,
it may be of some help so far as the Opposi-
tion Members are concerned for future
guidance.

I think that it is just as well to remember
that in essence, in the final analysis, the
responsibility of the government of this
country rests unquestionably on the Central
Government. Can it be denied that the
Governor holds office at the pleasurc of the
President and that he has certain  responsi-
bilities to fulfil, which responsibilities he
derives under dircction from the President 7
Is it the suggestion of hon. Members that the
Governor is just passive agent ? Is that the
suggestion of hon, Members ? When an
unusual situation decvelops, when the con-
stitutional machinery breaks down, the
Governor does assume discretionary powers
which are provided by our Constitution. And
what is more ? The  Constitution also lays
down that his actions cannot be questioned.

We are having a federation in our
country. If hon. Members question this
federation itself, then I can understand their
objection. But as long as we have a fcdera-
tion and the responsibility for the internal
and external security of this country rests

upon the Central Government, it is no use
saying .. ...
SHRI M. L. SONDHI : Is the Indian

border in Madhya Pradesb ° I thought that it
was in NEFA, Ladakh etc.

SHRIMATI SHARDA MUKERIEE :
I referred to internal security also. A law
and order situation can arise anywhere, and
it can arise even in Madhva Pradesh.



241  Governo-'s Action

SHRI RABI RAY (Puri) : Law and
order is a State subject.

SHRIMATI SHARDA MUKERJEE
The final responsibility for internal security
does rest upon the Central Government. If
my hon. friends cxpect the Central Govern-
ment to absolve itself of that responsibility,
then they will be the first to get up and
accuse the Central Government of not carry-
ing out that responsibility.

AN HON. MEMBER : Law and order
is a State subject.

SHARDA MUKERIJEE :

When there is a break-
machinery, what
Government  to

SHRIMATI
I understand that.
down of the constitutional
do they expect the Central
do ?

A situation has arisen where, according
to the fnformation that we have reccived
from the Newpapers, certain Members had
defected from the SVD. (iarerruptions) My
hon. friends opposite may probably know
better who has defected and who has not.
We get our information only from the news-
papers. Therefore, a certain constitutional
siluation had developed.  Without having
the patience to wait and see what was going
to happen, they immediately got up and said
that the Governor had not acted rightly and
that the Central Government had unnecessa-
rily intervened. Should they not have had
the patience to wait and sec how the situation
was developing ? Are we in a position, sitting
here, to know  what situation prevails in
Madhya Pradesh, how many people have
defected, how many people are likely to
defect and what constitutional situation has
developed ? How are we to determine
this ?

So, the Home Minister said that there
was no point in rushing with that and that
meanwhile he would get some information
and share it with the House, but the hon.
Members were wnot prepared for that but
they wanted the debate to start at 2 p. m,,
ang we have scen that this debate has proved
premature. That is my only submission

SHRI NATH PAI It has saved us

from a debacle of democracy.

SHRI KANWAR LAL GUPTA (Delhi
Satany 1 have just received a telephone
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message from Bhopal that he has not been
invited for taking the oath.

MR. DEPUTY-SPEAKER : The Home

Minister has given us an  assurance.
-nrerrtiptions)
W EFTETT T A g 9t

gy Nar7 § AR g g, a9y ifs &
F A # gar &) gR qarr qar & fF
T ATATE T A G AT HIA AL
& faex & faq gomar mar 20 SR
fafaedy aart & st g JF 2, =@
MR gaar g g AN A
e AT A &7 g Fq04GT 97 "
Mraasrag fEFe o & 1w
NEgam T & 5 S sa-few &
fero amar war &

SHRI1 Y.B. CHAVAN : I would like the
hon. Member to understand what I said.
U still want to say it again. I said that the
Governor had invited Raja Naresh Chandra
Singh and when he comes to see him, he is
going to ask him to form the Government.
I did not say that there was going to be
swearing in at 3 O'clock.

it wareTe gon ;A fafreey qew
a @t ax 1 aag feqr ar AR ww A7
aw 7 a9 faaz 3y 1 §, Afea

ATATE & g A7 A w7 gwar g 2
78 Y gog T § 7 A% *Y A7y fea
EIR G &

MR. DEPUTY-SPEAKER : The Home
Minister has made it clear that he will be
invited and then he will be asked to form
the Government. Now it is not fair.
‘:nle'rruplvoru')

SHRJI SURENDRANATH DWIVEDY :
Our friends should not be perturbed, because
already there are demands for the recall of
the Governor, and once the Home Minister
said that he was seeing the Governor at
3 0 clock when he would be asked to form
the Government, we should wait.
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MR. DEPUTY-SPEAKER : Mr. Dwi-
vedy, the Home Miaister has clarified the

position. His message was, as I have under-
stood him, that he would be invited and
later on, he would be asked to form the
Government.

Shrimati Sharda Mukerjce, you please
conclude. 1 terruprivng)

SHRI SEZHIYAN Mr. Deputy
Speaker, I rise on a point of order. If you

go through the record, when the Speaker

was here .. ivrerruptions

MR. DEPUTY-SPEAKER : 1 know, I
was here.

SHRI SHEO NARAIN : Sir, I also rise
on a point of order.

MR. DEPUTY-SPEAKER : Mr. Sheo

Narain, | shall listen to vou. (intcrriptions)

SHRI SEZHIYAN : If
the record, the hon. Speaker made it clear
that the situation had changed and that at
3 O’ clock the new S.V.D. leader would be
asked to form the Government. (taterruptions)
Now, please ask him to honour the word
that has been given to this house.

you go through

MR. DEPUTY-SPEAKER : Have some

patience. Let the debate go on till 50O
clock. Please wait.

SHRI M.L. SONDHI But let it be
clarified.

MR. DEPUTY-SPLEAKER He bas
clarified it.

SHRI M.L. SONDIII : We must develop
somn: procedure. It is now 3.20 p.m. but
still we do not know the correct position.
The other day it so happened that at the
time of the Budget Spesch the hon. Prime
Minister came five minutes late. What is
all this ?

ot fra A : ITsTy wgiaa,
N q1E wE gE ¥ wa 7 fea-
®TT IE G G £, AT 9T 59 I @
foar aarr | g & gYw fafiezt qrga
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HTAAT |

MR. DEPUTY-SPEAKER So far,
every hon. Member of this House has said
about it. And once the 1lome Minister has
given some information with a full sense of
authority and responsibility, I think that we
must be guided by that. Let there be no
more questions raised on it.

The time
3 0’ clock,
So, let

SHRI J. B. KRIPALANI
3 O' clock is not relevant. At
the Governor might have fallen ill.
us wait. You are very impatient.

SHRI S. KUNDU  (Balasore) : It does
not matter; the time is immaterial. The
feeling which we want to convey to you is
that this Housc is concerned over this matter.
| request you to ask the Home Minister to
come again with some additional information
at 4 O'clock or 4.30 and say if the Governor
has called a meeting and whether is going to
be a swearing in ceremony tomorrow.

MR. DEPUTY-SPEAKFR : We have
vet sometime till 5 O’clock. Let us proceed
with the debate now (Jarerruptions).

SHRI H.N. MUKERJEE : Wc can only
give consideration to some matter on record,
a communication which can be creditably
conveyed to the House. What the Home
Minister said is something which is to be
taken as conveyed authoritatively. Some of
us may or may not have got telephone mes-
sages but we cannot ask the entire House to
accept it.  Therefore, if creditable informa-
tion is forthcoming, it is really the duty of
the Government to give it. Let us not try
to hold up the proceedings of the House...
{tnterruptiong)

A WATHTA TN IITETN ARV,
¥ qradta qzen & ghagrs 76 w21 2 )
¥ off £7 a7 ¥ vw wIET B (cwaeAmR)

SHRI M.L. SONDHI : We have heared
other Members; he must be heard.

W AT g o feRr
R FgRgE A K & aut §
T g ax ww ogh g I R
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@t 37 ferre firr, & 9w #1 93 7
AT A 1 (Fawam)

ot frr Ao - 3 A gE X a9H-
F ®Y aXF § w1¢ a9 AG) fagm 9
Ty feasq § wo § & qad¥ €Y g%
¥ s faar @l

ot WITATA A : IAEYH AGITA...

MR. DEPUTY-SPEAKER Please re-
sume your seat. 1 had ruled yesterday when
this point was raised by Mr. Limaye that
this House will not be guided by messages
received by private Members. 1 do not
want to allow anybody to raise a point of
order on the basis of some private informa-
tion - dnterruption: .

A IR Ped © IJABTY AT,
Ff WT 7GR AAY 1T FH FT TATIT
AMrog g g2 A5 @ 11z AT
FXE

SHRI M.L. SONDHI : If the statement
is incorrect, how can you allow it ? The
House was being misled. It is more than 3
O’'clock now.

MR. DEPUTY-SPEAKER : The procce-
dings of the House should not be held up
like this if you want to communicate some
privatc information. Mrs. Mukerjee.

SHRIMATI SHARDA MUKERIJEE : It
has been our sad experience in the past that
when our colleagues have been busy making
ministries, we have had peacc in the House.
If this is an indication of what is happening
there, 1 say that the constitutional machinery
has broken down and we see evidence of it.
We have never had peace in the House when
they were not busy in the State ..(/arcreup.
trons'. | was saying that the constitutfonal
mechinery seems to  have broken down and
in those circumstandes the Governor had to
use the discretiomary powers given to him
under the Constitution.  They stouid hear
me patiently. It is easy to form a Govern-
memnt but difficult to keep it. It is very
difficult t0 Reep a Government: it is very
easy to form a QGéwvernment. {f you have
not got the petience to wait for 24 hours,
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how will you have patience to run a Grvern-
ment ?

Sir, may 1 read out,
what the disoretionary powers of
Governor entail 7 (Interruptions).

as the last thing,
the

MR. DEPUTY-SPEAKER Order,
order. Please conclude. The hon. lady
Member should address the Chair.

SHRIMATI SHARDA MUKERIJEE

Let me quote :
**...the decision of the Governor in
his discretion shall be final, and the

validity of anything done by the Governor
shall not  be called in question on the
ground that he ought or ought not to
have acted in his discretion.™

It is the submission of my hon. friends
that the Governor should not have proro-
gued the Assembly. 1 ask you, how we are
in a position to be ablc to say whether the
Governor should or should not have done
it, apart from the fact that constitutionally
he cnjoys the right to prcroguc the Assembly,
because (Interruptions).

MR. DEPUTY-SPI:AKER
order  Please conclude.

Order,

SHRIMATI SHARDA MUKERJEE
he can decide whether the constitutional
machinery has broken down. Even the
reports we have had in the papers have given
us enough evidence that thc majority held by
Mr. G N. Singh was not the same, and thcre-
fore, a certain situation had arisen. If my
hon. friecnds in the Opposition could have
waited for a day or two, maybe the situation
would have become clarified and people
could have argued on a better basis. Today,
we do not know what wc arc arguing about.

SHRI J.B. KRIPALANI Sir, even the
tHlome Minister did not say that the Consti-
tution there had broken down. There was a
Government which was the care-taker govern-
ment. Therefore, the Constitution had not
broken down.

MR. DEPUTY-SPEAKER :
yan.

Shri Sezhi-

SHR1 SEZHIYAN (Kumbakonam) : Sir,
1 tise to support the motion brought forward
by my friend, Shri Madhu Limayc. 1 see
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that the hon, Members in the House here
irrespective of their party affiliations unani-
mously agree with the concern that has been
shown by a section of the Members here. I
do not want to use this occasion to cast any
aspersion on any Minister.  This is an occa-
sion to show our protest against the anti-
democratic measures that are being taken,
and to protest against the autocratic way in
which the Governor has bebaved in Madhya
Pradesh. Therefore, nobody needs to have
any qualms that they are being singled out.

Here, by a whole procedure, an office
has been brought to ridicule for the past two
ycars especially. After the general election
the Congress found itself in a minority, and
ousted from the pedestal of power in many
States whercas the Centre continued to be
controlled by the Congress. In the States
where the power went to the non-Congress
parties, the office of the Governor was used
unscrupulously to topple down the various
Ministries that have been set up there.

The anthentic message that wc have
received so far about the happenings in
Madhya Pradesh is from a PTI news agency
at about 1 O'clock, which reads like this :

“The MP Assembly was prorogucd
today under orders of the Governor. As
soon as the House, now in budget session
met at 11 a.m. the Speaker, Mr. K.P.
Pande, shid that he had received a mes-
sage from the Governor to prorogue the
Assembly under slection 174 (2A) of the
Constitution. The

announcement was
greeted with shouts of ‘shame, shame’,
‘Rajyapal Moradabad’ from S.V.D.
Benches”.

The next sentence is even more revealing :

“Therc were
Congress Benches''.

counter-shouts  from

While I appreciate the concern shown by
the Congress Members  here in Parliament,
1 am sorry to note that the same sentiments
and the same concern have not been expres-
sed or felt by their partymen in the State of
Madhya Pradesh.

I do not like the word ‘prorogue’ itself.
1t is in the Constitution. As a layman—I
am not a constitutional cxpert—when I read
the word ‘prorogue’ sometimes it looks like
, omtogue’.  (urerruption )

12,1969  and Munistry Formation 24
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SHRIMATI SHARDA MUKERJEE

It is unparliamentary.  (Jnterrutiors:

SHRI SEZHIYAN : When the Cons-
titution of this country was framed by our
founding fathers in the year 1948-49, when
the office of Governor was discussed in the
Constituent Assembly, even then Members of
standing like Dr. Kher, Shri Biswanath Das
and Pandit Kunzru expressed grave doubts
about the office of Governor and how it was
going to fare in the future. Here I can
quote Shri Biswanath Das. He was the
Chief Minister of Orissa and he wasa
Member of the Constituent Assembly at
that time. He said

*“In the provinces you are going to
have democracy {rom toc to neck and
autocracy at the head. 1 would have
cited how the Governor who was an
agent of British imperialism has all along
been attempting to smash my party.
What was being done by thc Governor
under British imperialism may also be
repeated.”

These are the words
Biswanath Das. a leadiny Congressman, on
30th  September, 1949 in the Constituent
Assembly. About 20 years have passed.
What lic feared under the British imperia-
lism has come too truc. And another impera-
lism is herc.

expressed by Shri

Different standards are adopted in different
States. The oflice of Governor has been
chosen in some Stales to adjourn the Assem-
bly, in some States to dissolve the Assembly,
in some States to dismiss the Ministry and
in some States to topple the Ministry. The
very first act the Present Government under
Mrs. Indira Gandhi, did, was to approve the
action of the Governor of Rajasthan to
suspend the Assembly. At that time the
Congress was not returned in majority in
Rajasthan. There the Assembly was sus-
pended till better times were available to
usher in a Congress Government. A week
later in Pondicherry, where there was a
Congress Government tottering, the Assembly -
was adjourned. Now we know what the
people’s verdict is. In the recent genral
election, there, the Congress has been defea-
ted and the DMK Government has come.
(Intere:ipions).  In Haryana the Governor
simply dissolved the Assembly. In the
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Report he sent to the President, he has

stated :
“*Rao Birendr. Singh still commands a

majority of 40 members in an effective
House of 78.”

Though the Chief Minister
majority on his side. still the
dissolved the Assembly.

had the
Governor

We know too well what happened in
West Bengal. The Ministry was uncercmon-
iously dismissed. This the office of the Gover-
nor has been brought to disrepute by in-

discriminetc use of some  constitutional
lacunac or other.

The second point is the practice of
appointing  Governors. Persons who arc

defeated at the polls, and disgruntled Gong-
ressmen are chosen for this high office. If he
is a leading Congressman, if he is clected,
he becomes a Minister, if he is defeated he
is elevated to the post of Governor. The
office of Governor is not a sanatorium for
sick persons. It is not an asylum. probably
the Governor of Madhya pradesh is sick of
every thing that is happening under the aegis
of the Congress regime. 1 appeal to the
Congressnmien to  view  this  dispassionately.
Today they may be in power at
the Centrc  and non-Congress partics in
power insome States. Tomorrow, if some
non-Congress  parly comes to power at
the centre will, the Congressmen relish it if
the office of Covernor is utilised to topple
its Governments in a State ?

1 am told today is the Home Minister's
birthday. I want him to give a rcal birthday
present to the people. Once Tilak said,
Swaraj is my birth-right. At least on his
birthday, let the Home Minister say that
democracy will be his birthday gift to the
country. Democracy should be saved not
only in form but in spirit. If they evolve
a democracy with such Governors, it will not
be a democracy but it will be am autocracy
perpetrated by pro-roguing Governors in this
country.

t wfngew (araiE) o IuTsEe
AR, ag s aderfre wew @er fwar
T ¢, TEE gvaew § & oqrowt o gt
arz fesrar wizar g 1 g a o e fam
@5 fufaeze ¥, 39 a6 @1t 29 #1 qar
3 fr frg qg @ War 3 WX foedwd

mM.P.(M

AT FT F, A WY wged § go <
|z ) fazrar war a1 99 Wy AN
o dYo fasy & N5 fafree & wfww
F FIARATATF g T @ fF @
& Wi Ffeararg  § g9 gEwa a1
afes zardt #i9w & qga § AaT wWW
AT AL 9 1 FIE-FAIE J I9 g faw
A1 7 w7l fF A9 a7 vmATEw Aew ¥
Afqa, #3ifF Sre fafeees ) qad
qAMZ 29 F1 AGEIT 9@ AU 1A
At fafreer A 19 Fraar g, ar o
ZAR YA F AT 0T I § W
AAT HIFAT & A A gAS FEG & | -
AT T At g famr var a1, IET
¥ tzxar A azr--agT e g1 fAa,
afes W fafreze 3 @ g2 4, San
37307 A frar, A7 oY aga g fwar
THE TH 92 § 2mAr il fg e
fafazzz @ Y ganz A, g foa faga &
4, IAT AFFT 44T AT | 7 4 A1Z
g fF g 71 NOw fvar aug...

A oay fReq : fEdy gz A Y

Y i gaw A fafaeer 7

it Ay famg : N fafeer st g ?
it mfw waw . Mfasg ragm fag ?
Yy forwg @z Arzz gk &

st afsr gaw : g ofeen e fwfa-
T 1 N7 fafrer wa gr =i o
gz & 4 f g g 1 9ve aug
& forr w57 Hfan

st wy fawg : 3fFT ga% oz TR
&q1 w31 9qr ?

oY orfst geo QT S wafac
®z1 o1 fF T @XTg & w19 AR
&Y o1 1 Mmfasz mugw fag wgl ¢ fe
ITH @94 (RuT wig arfe ¥ wex qo-
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[ arfly )
fedY gar ¥ | zaife & =& g AT
2, mrdz w7 ®Y v AG Fwar =
qr, ¥fes fer ot gElR fafreer w
vEatgs  Ft wrAr MT T@F fAU ag
AT & A R |

grifs A T F T AT TEAT
gar & —aFHT 7z gar & fE 3TN v
fast mar T A gy AT AT
fay | afeq fag g Ay e TR
Y g7 fzar wr, g A AT H A
zafan fasars A 2 fF 7 w@wet &
Aegz ofY afY §, wofy = fzA 9z w0
# AT wrgd €, 3 AEA 9FW FAA [
FET AX 4T 4, FF q7 AAT AN —A
Mfaex mrrga fag coAg & AT q 2E
Fags ¥ wIg qrad £ Mg qrgam
faz 1 &Y @ga &7z F21 TATL, AR A
fea ATl 2, IAFT 0F FIq 2 W ¢ fF
FAET & AW QAT IT gV F(HA AqTHT
3T T, T3 IUEf F A AY F g7 VA
419 WA ¥, g5 A argfrez it 7 A
gfag ®1 @12 A f2ar a1 T 7z F21 91
ff a8 $TZ & 1 71 § UF @A q7E7
A w1 f& mifarg araaw fag 7 40 71w
sqgT fagar S ®1 T f2gr g 3% FHar
T frar ) agi & @@ S dToHr A
g, faa® 1@ ArF ag f@ =@ 39
fra g¥ Mfass Aragw fag & 9 g
faware 7Y 81 feT M wadT A 3AY
arg w8, A & gawar ¢ fF 9N ow
ghutfrs #ra fear & oY g9% M |zt
¥ qaT weaare & Wy &

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Deputy-Speaker, Sir,
in spite of certain irrelevances having crept
into our discussion this afternoon [ am
happy we are having this debate because it
underlines some important aspects of the

role of this House in regard to our duty of
safeguarding the fundamental aspects of
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parliamentary functioning in this country.
As far as [ am concerned, I am not too
exaggeratedly enthusiastic about the parlia-
mentary system I belong to a movement
which believes, and 1 think believes, with
truth, that force is the midwife at the time
of the birth of thc new society which is
yearning to be born out of the body of the
old. But we are ready and willing, and in
the changed circumstances of the world today
it is important for wus to give a trial to
parliamentary democracy if it can deliver the
goods.

It is, therefore, rather significant that
damage to parliamentary democracy, by
which they swear not [.is being done deli-
beratcly and in a sustained fashion in this
country, and there an open invitation is
being given by this Government to the
people of this country to go out into the
barricades. 1f that happens some of us
might not be too unhappy, but we feel
that there are conditions today where we
can go ahead, but the responsibility for
failure of parliamentary democracy would
rest on the shoulders of those who are today
treating with impunity the principles of
parliamentary functioning.

1 had occasion in this House, I think it
was last year, to say one thing which I wish
to repeat, that 1 would rather be overtaken
by the bandits of Chambal Valley than by
the political operators of Madhya Pradesh.
1 have no particular love for the political
personalities involved on either side in the
game which seems to be going on in Madhya
Pradesh, but certain very basic principles, as
Mr. Speaker said so significantly, are involved
in the dcbate that we are having today, and
that is why 1 wish the House to give this
matter the attention that it deserves.

On this occasion we have found that the
Central Government is utilising en office
supposed to be non-partisan for its own
purpose. The Central Government learn
nothing and forget nothing. They have not
learnt from what they have experienced in
West Bengal into the details of which I need
not go. But they learn nothing and they
forget nothing. The other day we had the
delectable pl e of li g to the Home
Minister saying that it was not his business
to advise Governors. [ applauded that
sentiment. I hope and trust that the spirit
of that statement is observed.
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But we know now Governors behave.
It is not a secret, it is public property, when
Governors come to Delhi who they go to
hob-nob with. We know how Governors’
conferences ase held in Rashtrapathi Bhavan
and who else go there. There is no need
to talk about this bunkum Central Govern-
ment having nothing to do with Governors.
The Central Government is abusing its
position in regard to Governors and employ-
ing them for its own nefarious politibal
partisan purposes and the most egregious
example of that conduct has come in the
case of Madhya Pradesh.

1 happen to have known our friend, the
present Governor of Madhya Pradesh, since
1952 and I think whoever knows Shri K. C.
Reddy knows also that this very dignified
and diffident gentleman would normally not
act decisively of his own, particilarly in the
situation, physically and otherwise, that he
is in at the present moment. In this case, |
have no doubt whatever that he has done
whatever he has done on the advise of the
Home Minister. 1 cannot possibly disabuse
my mind of the suspicion in this regard.
And what has happened ?  What has
happened is that in Modhya Pradesh the
leader of the majority party, who had becen
the Chief Minister, he has resigned and he
continues as a carc-taker Chief Minister. It
is on record—nobody denies it---that he had
advised the Governor to call the other man
Raja Naresh Chandra Singh or somebody.
who had been clected democratically 1
presume, as the leader of that party ; that
was his advicc. There is no statement, no
hint of a suggestion in that statement, that
that was not the advicc given by the Chief
Minister to the Governor. Now it is said
that he had given an alternative plece of
advice, which was that he might prorogue
the Assembly. 1 do not know, I have
never seen, as far as I remember, Shri G. N.
Singh's face, nor do 1 wish to do so, but |
cannot understand this. The Chief Minister
who continues as a care-taker person,
cannot possibly have any right to advise
prorogation when the Assembly is in session.
We could understand a courageous Chief
Minieter advising the Governor to dissolve
the Assembly and go to the electorate ; we
could understand it. That is principled
parliamentary conduct and if we are going
to work the parliamentary system it is better
that we take recourse to principled conduct.
But this particular person, Shri Singh’ says,
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accoraing to them, “I glve you an altemative
piece of advice, which is that you prorogue
the Assembly.” And he does it in what
circumstances ? 1 circumstances when the
gentleman who was mentioned by Shri
Shashi Bhushan, Shri D. P. Mishra, was in
the offi:.g, was waiting, not behind the scene
but fairly on the centre of the stage, when
he was there right on the map ; he wanted
to come back, he wanted to perform some
particular political perambulations and all
sorts of corrupt practices and that sort of
thing, and it is in these circumstances that
we arc told that, on thc advice of the Chief
Minister, which was an alternative advice,
the Governor has prorogued the Assembly.
This is the most extraordinary proceeding
which cannot be accepted, which cannot be
countenanced.

This brings into focus a matter which
was brought by my hon. friend, Shri Sezhiyan
about the position of the Governor in the
Constitution. There is no doubt whatso-
cver about it that the makers of the Constitu-
tion wanted a dingnified office, wanted an
attractive  white-elephant  office, wanted a
non-part'san person to be put there, more
or less as an ornamental decoration of the
parliamentary set-up. But now the office
of the Governor is being used as an instru
ment of central authority. Whether in
West Bengal, or in Bihar, or in Uttar
Pradesh, or in Punjab or in Madhya Pradesh,
or wherever the Congress Government have
any opportunity of doing so, they are using
the office of the Governor as an instrument
of Central authority. 1 could understand
the Governor being used as a channel of
communication. The  Governor reports
to the President regarding the circumstances
which ought to be known to the Centre. I do
not mind the Home Minister, as the person
who is the real power behind the throne of
the President getting to know what is the state
of affairs in Madhya Pradesh, or Assam, or
any other State for that matter, through the
Governor. It is their responsibility and
their duty and that is why the Governor is a -
link, but then he works in a non-partisan
fashion and it is in that way alone that the
Governor can work.

But we have seen so many things. In
the case of West Bengal we were told, for
instance, that the Governor could not go

inst a judicial decision. In the case of
Bihar we havo seen how the Raja of Ram-
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garh, about whom there is a judicial decision.
of the Patna High Court, was included in
the Cabinet and nothing happened in the
meon time.

The powers of the Governor—:nd this
is the point which [ wish very serivusly to
stress-——which are there in the Constitution
should be interpreted in the manner they
should, but if they are expanded or added
to at the cost of the powers of the Legisla-
ture that would mean the death of parlia-
mentary democracy. The powers of the
Governor, whether in Punjab or in West
Bengal or anywhere for that matter, have
been utilised in party interest. They have
been used only and obviously to bolster the
Congress in the different States. That is
why this must stop.

The action of the Governor
egregious. In principle it is absolutely
objectionable. That is why | have to give a
warning, with which I conclude my speech,
to the government of the day, thc Central
Government and the leadership of the
Congress Party which runs the Centre. 1
sometimes have a feeling that 1 should
recall the old proverb that those whom
the gods wish to destroy they first make
them mad. What has happened to this
Government ? What has happened to them
that they behave in this fashion, that they
come before Parliament (labbergasted not
knowing what to say ? The Home Minister,
who at one time was the example of authority
and all that sort of thing, talking in stento-
rian tones about his position, coming before
the House and suddenly wanting (o be guided
by the House, which he has almost refused
to do so many times earlicr, it is because the
Central Government is behaving in this
manner which is partisan to a degree and
which the people cannot possibly tolerate. 1
am not using other kind of language because
it is a constitutional debate. If you arc
going io observe the proprieties of the
Constitution, it is their responsibility
to do so. If they do not do so,
the people would draw their lesson and
they would know how to treat this Govern-
ment with the kind of sentiment that it
deserves.
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SHRI NATH PAI (Rajapur) : Mr.
Deputy-Speaker, Sir, today will be remember
as a very memorable day in the history of
our Parliament, not because of the quality of
speeches that have been made but because of
something more substantial than that. In the
morning, many hon. Members felt very
despaired about the furture of democracy.
My very redoubtable friend, the defender
of democratic rights, Mr. Madhu Limaye, in
sheer despair as to what was likely to happen
in Bhopal, even threw away his papers and
asked : What is the use of being in the Lok
Sabha? We seemed to be hovering on the
precipice of a very great fall. We were
roing to witness or to acquiesce in—I do not
like to use very harsh language—what was
going 10 be a slaughter of basic democratic
principles in Bhopal. But if it did not happen,
if at 2 0’ Clock Mr. Chavan could come
and make the announcement that the leader
of the party who commands a mojority in
the Legislature has been asked by the Gover-
nor to come and form the Government, we
owe it to the vigilance of the Lok Sabha. Had
it not been for what happencd the in morn-
ing, T doubt very much if Mr. K.C.
Reddy would have retraced his steps. I,
therefore, regard it as a major achievement
of the Lok Sabha. This should justify if 1
say, what a wonderful thing the Lok Sabha
is of which Mr. Madhu Limaye in the morn-
ing scemed to be so despairing.

Mr. Deputy-Speaker, Sir, 1 will refrain
from saying harsh things I was reminded
that today is his birthday and let us try 1o
make it, if not more pleasant, a little plea-
sant

SHRI S. M. BANERIJEE : Happy birth-
day to you.

SHRI NATH PAl : Mr. Chavan, with
his rare acumen tried to doplete the debate
at a crucial stage by announcing the decision
of the Goverpor to  summon the leader of
the S. V. D. 1 want to make it very clear 1
am not going (o shed any tcars if the S. V.
is demolished on the floor of the Madhya
Pradesh Assembly. I do not rcgard that
Government as a shining example of demo-
cracy. 1do not regard that Government
with any particular glory. That is not my
concern. Whose Government it is, what is
the colour of the Government is not iny
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concern. It is something deeper we should
try to concern ourselves with.
Weare told about the health of Mr.

K. C. Reddy. I hope he is not really seri-
ously ill. But my worry is not about the
health of the Governor of Madhya Pradesh.
My worry is about the dangerous symptoms
of illness of our country. The kind of
periodic infect on from which the Governor
of Madhya Pradesh is inflicted with seems
to be a chronic type of epidemic with which
Governors become invariably afflicted when-
ever a Congress Government is in danger, be
it in Jaipur, be it in Bhopal, be it in Patna
or be it in Calcutta. This kind of affliction,
by a sudden kind of onslaught of illness, is
not a new phenomenon. It is this thing we
should try to go into.

We, on the previous occasion, tried to
raisc the basic issue which we are trying to
avoid. Mr. Chavan’s announcemeat was
welcome. It was a  healthy announcement.
We are very happy. But that is not the
issue. The basic issue is still valid which
remains in the from of my amendment. If
failure to call the leader of the party which
claims to have or has proved its claim that
it still has a majority, if that part has become
irrelevant, the second part of m/ amendment
remains. Dada will be pleased to support
it It s

“Disapproves of the prorogation of
the State Assemblv and recommends...... "

‘Disapproves’. This is my amendment
to Shri Limaye's original motion :
“Disapproves of the prrogation of
the State Assembly and recommends to
the President that the Governor should
be recalled fothwith.”

1 do not bear a particular grudge against
Mr. K. C. Reddy. We had him here and,
as ministers go, he also left ; he was not a
particularly bad Minister ; he tried to be very
honest and if he could not be very brilliant
and very convincing, it was not his fault ; it
was something he could not, but  he tried to
be honest and fair.

As far as this is concerned, we must take
the facts fiirst and then, behind the facts, the
decper issue. Let us first take the facts.
Here is the Governor of Madhya Pradesh—
I am constrained to make this kind of criti-
¢ism : I know the precedents and practices
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that we are trying to evolve in this House—,
Mr. K. C. Reddy, who has over the past 20
months completely forgotten the oath which
he took under article 159 when he took the
office of Governor. He only remembers that
he was once a Congressman, he never remem-
bers that he is the guardian of the Constitu-
tion o f the country there, that he has his
constitutional duty, but perennially, perpetu-
ally, all the time he has been trying to use
every strategy and means to get the Congress

into power. You will ask, how is it relevant
to what he has done today. It is. In the
first place, he tried to feign illness. Nobody

is convinced by that illness. I hope that he
has really restored if he was seriously ill.
But we are not convinced by his feign illness.
He refused to see ; he avoided calling, It
was at this stage today after what had
transpired in the Lok Sabha that he called.
By agreeing to prorogue the Assembly once
again he has shown the basic weakness of
the position that he has been taking. 1 want
to submit to you by reading what Mr.
Santhanam has said in this. That is the basic
issue, how should Governors function. Every-
time a debatc comes, you, Mr. Chavan, try
to Justify yourself by the particular facts of
the case and sometimes you succeed and
sometimes you do not succeced. But then
what we do is this : go on living from hand
to mounth. Instead of going to the basic issue
of the powers, duties and responsibilities of
the Governor, you try to take shelter under
the phrase, ‘discretion of the Governor’. We
are seeing that new conditions, new situations
and new challenges are emerging. We need
to create healthy precedents. There are
some gaps and lacunae in the Constitution,
Everything could not have been foreseen by
those who framed the Constitution. New
situations have developed, and Mr. Chavan,
this Government and this Parliament should
seize every opportunity to strengthen the
demecratic content of the Constitution by
ensuring that every opportunity becomes a

challenge to us which we meet firmly and
not In......

Mr. DEPUTY-SPEAKER : The hon.
Member will try to conclude.

SHRI NATH PAI : Mr. Deputy-

Speaker. I would beg of you to give m¢ a
couple of minutes.



261 Governor's Action
I was submitting that we take this
occasion not to score a debating point. 1
will not (ry to do that. But why does this
crisis come ? This crisis has come because we
are not evolving the kind of instructions
which , at that time Sir B. N. Rao and oth-
ers thought, should be available to the Gover-
nors. Mr. Chavan is not prepared; he said
that he would be prepared to do whatever the
House wanted him to do. We have qeen plea-
ding for this. In an emergency like this, in a
case like this, in a twilight case, Governors
do not do. The only thing that they
remember is not the oath to the Constitution
which they took when they became Goveron
but they remember only the colour of the
cab 1 am sorry, this is what has invariably
happened. This happened to no less a person
than Dr. Sampurnand, who was basically a
scholar and a man who nothing but the good
of our democracy, but he manocuvred to sec

that Congress got into power ; had it not
been for his partisan spirit, Congress would
not have come to power in Rajasthan. [ do

not know if Swatantra would have done
better than Congress, but the basic fact is
not that : the basic fact is that the voice of
the people...... (Intereupt ons) They have done
some good things, but I am not very satisfied.
But that is not the issue today. The issuc is
which is the forum, which is the platform,
on which the fatc of the Government should
be decided. Once this issue came—
this dodging of the issue by the Governor.
First it was to be Governor’s chamber. Now
it is tending to be the bed-chamber of the
Governor where the fate of the Government
is to be decided. 1 have claimed when we
raiscd this famous motion on the ISth Nove-
mber, 1967, that it is the floor of the House:
it is thc Assembly, it it the chosen represen-
tatives of the psople, who must decide the
the fate and future of Government. But this
is not happening. You will try to get
away saying, ‘Who advised 7. This is what
the charming lady did. Portias are very
dangerous when they come to defend.

I quite admire the skill and charm with
which she spoke. But what is the issue ?
She tried to turn the tables against us, and
Shri Chavan was nodding very approvingly.
It does not matter if the Assembly was
prorogued at the request of Shri G.N. Singh.
The point is that the Assembly ought not to
have been Prorogued at all. It should have
continued in session. Today he may be
favouring Shri G.N. Singh. Tomorrow he
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will, by the same tactics, be favouring Shri
D.P. Mishra. It is not a question of favour-
ing this individual or that individual, this
party or that. It was his duty to let the
Assembly continue and give it a chance to
decide the issue.

At the very outset, I want to make it
clear how much importance we attach to
certain basic principles, and I hope we shall
suceed in persuading the other side to fall
in line with that stand. This is what Shri
Santhanam has said :

“It is entirely wrong to think that it
is the duty of the Govcrnor to take note
of the increase or decrease in party
strength from day to day.”™

In the condition which arc prevailing in
Bhopal today, prorogation is an incitement, an
invitation, a blessing, to that dangerous
disease from which the country is suffering—
defections. When he ordered this proroga-
tion, he was inviting defections.

Thercfore, once he has formed the
Ministry, it is for the State Assembly to
decide whether or not it should continue in
office.  Here the Assembly is not given a
chance to decide whether it shall adjourn or
not.

Let us not use this opportunity to score
a debating point. The Home Minister can
succeed in deflating the debate by his announ.
cement; he is entitled (o take credit for that.
But 1 would like to make this plea. Every
now and then, in every session, this issue has
been coming up.  Shall we not apply our
mind and see that there is some lacuna in
the Constitution and we shall try to remedy
it by issuing clear-cut instructions and
directives to the Governor that it is the
Assembly which shall decide this issue and
not the Governor, not his prejudices, not his
predilections ? If we usc this debate to that
purpose, it will have served a good purpose
so that nobody tries to emulate Shri G. K.
Reddy who has been guilty...

AN HON. MEMBER : Shri K.C. Reddy.
SHRI NATH PAIl

Reddy ?

of mine.

Did 1 say ‘G.K.'
I am sorry—He is a good friend

SHRI Y.B. CHAVAN
addressing the press gallery.

¢ Perhaps he was
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SHRI NATH PAIl I do not know the
names of all the Governors by heart. | never
appoint them.

I therefore, recommend to the House that
since the Governor has been guilty of an
impropricty, he should be recalicd. To this
end, I have moved my amendment to Shri
Madhu Limaye’s original motion, for the
acceptance ol the House.

SHRT KRISHNA KUMAR CHATTER-
J1 (Howrah) : The purposc of the debate has
been lost by the disclosure made by our
Home Minister. Even so, as the debate is
proceeding, I have to give my views.

1 am sorry I cannot agree with the views
cxpressed by my hon. friend, Shri Venkata-
subbaiah, who happens to be General
Sccretary of the party to which 1 have the
honour and privilege to belong. 1 yield to
none in my adherence to the tencts of demo-
cracy. But democracy can survive in this
country in this great Parliament of ours can
steadfastly uphold the sanctity and solidarity
of constitutional  provisions without being
swayed by considerations of political ecxpe-
diency.

Wce have to remember that in the present
circumstances when the political pattern of
the country is uudergoing a basic change,
the ofiice of Governor is assuming a new
significance. At no distant date, the Gover-
nors will have to perform a national service
by maintaining the solidarity and unity of
India by the exercise of their constitutional
rights withaut fear or favour.

In this case of Madhya Pradesh, what do
we find ? The Speaker adjourncd the House
as soon as it mct without assinging any
reason.  Later, taking to newsmen, he
justified his  decision on the ground that a
carctaker  Chief Minister and Government
werc all right for the purpose of running the
administration, but not for transacting legis-
lative busincss. Here the Governor was
faced with a situation in which it was impo-
ssible for him to continue the Assembly in
session. The Constitution has given certain
rights to Governors.  This  Parliament must
be considered supreme in upholding the ver-
dict which the other day we have giveu in this
House while debating on the Governor's
Address in West Bengal.  That verdict was
very clear.  This constitution gives the
G e cettain dieerotionary powers.  And
under Aricle 163(2) the discretionary power
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is full and complete. Then again under
Article 174(2), the Governor may from time
to time prorogue the House. That very
right is there. And maybe the Governor
might have exercised that right. But, we
have not got all the facts, But, from the
short statcment that we have heard from the
Home Minister the dcj«re  Chief Minister,
Shri Govind Narain Singh, while communi-
cating to the Governor that he has resigned,
might have advised him that under the
present circumstances, since the Assembly
had been already adjourned by the Speaker.
the House should be prorogued. We do not
know the facts of the case. Therefore, 1
think that this Motion has lost its purporc
and 1 feel that we should not convert the
Office of Governor into some kind of a
thing so that he cannot even take an indc-
pendent decision when faced with a particular
situation in the State. Under thc present
political situation in the country, I thiok
that it would be not only folly but a folly of
a grecat  magnitude also and we shall be
facing such a situation when, probably, the
integrity and solidarity of the nation might
be jeopardisedr.

Therefor, 1 think
Motion should
fact that
Government
an indication

that the mover of this
withdraw it in view of the
there is a possibility of a new
being formed there. There is

from the Home Minister's
statement that the Governor had already
asked the new leader or the S.V.D. party
to form the Government.  Although it is all
publicised in to-day’s paper—-the National
Herald—that 48 Mcmber of the S.V.D. have
already defected and a plenty of them have
formed a progressive legislators’ front and
are going to join the Congress Party, to me,
to all these are irrelevant. But, we must
consider  dispassionately the Constitutional
propriety involved herc. Omly thc other
day, the Parliament had given this verdict
that the Governors had got the constitution
rights. So, let us not go back upon that
verdict. To-day when we are in such a
situation, I would recommend to this House
that we should reject that Resolution together
with all the amendments that have been
moved in this House.

SHRI NAMBIAR (Tiruchirappalli) : Mr.
Deputy Speaker, Sir, during the last three
months, three new records have been created.
First is the skipping over of a portion of
the Address by the Governor to West Bengal
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Legislature. Second record is the prorogue
of the Madhva Pradesh Acsembly by the
Governor while the Assembly is in its budget
session. The budget sesston is going on.
And I think this is the first of its kind that
we hear im so-called Parliament Democracy
in this country. All this has happend; but
still the Home Minister does not hold upon
himself his responsibility for anything that
was being done by the Governor of West
Bengal or  what  was being done by the
Governor of Madhya Pradesh to-day. He
thinks that this House consists of urchins;
and we arc all sitting here simply  to hear
his talks as if nothing is known to him. For
instancc the Madhya Pradesh Governor pro-
rogues the  Asscmbly while it is in session
and the Spcakcer is informed by the Governor
that this Assembly is prorogued. All this
was happening.  But, still, the Home Minis-
ter, in the name of honourable Y.B. Chavan,
says that he has nothing to do with that.

He thinks
that we are

He wants us (0 beleive that.
too much of himself and thinks
urchins. If this is a compliment on the
birt hday, let it be accepted by him.  As Mr.
Nath Pai has said, my partyor | are not
cnamoured about the sort of the Govern-
ment that ruled Madhva Pradesh, not because
they belong o a diflerent pacty but because
their performance was not satisfactory from
our standard. But what | say is that the
Assembly cannot be prorogucd in the manmer
it was done. This House is in session today
and in the evening you adjourn it to meet
again tomorrow. Tomorrow at Il O'clock
when the Speaker or you yourself come here,
if we get a letter from the President saying
that Parliament, is prorogued, what will you
think 7 It may be that this Government
fails and another Government may be
formed. But that is all to be decided by the
Parliament.

Hon. Members ow this side speak of
article 174. That is exactly the articke 1
rely upon. Nt says that the Governor shall
from time to time summon the House 1o
mect at such and such place. Ho has
summoned it : it is i session and discharg-
ing its duties. Sub-paragraph 2 says that
the Governor may prorogue. He has got
that right. But is it unrestrictsd ? A supem
intendest of a jail has the right to hang a
porson. But can he hang any persom or
even any prisoner he likes ? When the
Minister of jail wsits or imspects the jail,
can he catch hold of him and hang him and
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say : I have a right to hang him. It looks
as if he can when we see what is happening.
Therc is a time to prorogue the Assembly,
after the assembly finishes its work which it
was scheduled to do and when he is advised
by the Speaker that it has done so. Not
that he can do it at his sweet will and
pleasure. The hon. lady Member Sarda
Mukerjee says : he was exercising his right.
But is it his right to do so when the Assem-
bly is in session ? Their arguments under
article 174 have no value and what the
Governor did was absolutely unconstitutional
and incorrect. He should not have prorogued
There is a clear case of political manouvres
behind it.  That is the reason. With the
defactors from the SVD thecy want to bring
the Congress back to power through the
oftice of the governor through Mr. K. C.

Reddy.  Whether it is K. C. Reddy or
Dharma Vira, they arc paid by the Central
Novernment and truc to the salt they eat,

they must behave  and should not throw the
sonstitutional provisions to the winds and
run after the Home Minister who dictates to
them to behave hike that.  That is what is
done in both thesc cases Dharma Vira and
K. C. Reddy.

MR. DEPUTY-SPEAKER : Two minutes
more.

SHRI NAMBIAR : | must have my
party’s full ten minutes.  There are two
newspapers  which give this news ; if only
one newspaper gave it, you may say it is
partial or biassed.  This is what they say :

In his letter, Mr. G. N. Singh steted that
the SV majority was intact and that it was
an intcrnal arrangement within the SVD that
the Raja should succeed him. W that was
so, il he had a majority, - -as is reported in
today’s Staresmun, then, under what circum-
stances he could have asked for prorogation ?
Even if he had askel for prorogation, when
there is a clear lotter written by Mr. G. N.
Singh. who is the Chief Minister in the carc-
taker government that there is a majority, he
could have simply accepted it.

Then comes the other part whereia you
will find the real purpose of this prorogation.
The report says :

“When the Govermor did not invite

Raja te form a Ministry, presumably on

account of his iliness, some SVD sources

reacted sharply and said Mr. Reddy, by
not seeing the Chief Minister last night
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and by not inviting the Raja, was play-
ing the Congress game, Mr. J. C. Joshi
(SSP) went so far as to demand his
recall.”

This is the game, the Congress game, of
toppling the Ministry by purchasing fellows.
The Home Minister was speaking of Ayarams
and Gayarams. Mr. Chavan, what is this ?
Is this not Ayaram business ? You ai¢
making 40 fellows Ayarams. Mr. Chavan
has incited the whole arrangment and he had
advised Mr. Reddy who is his stooge so that
the prorogation is done. And after the
prorogation he could get a majority and form
a Congress Government. This toppling
business must be put and end to. If they
want this method to be practised throughout
India, the day is not far off when the Con-
gress itsell will get toppled. The symptoms
are there about their breaking at the head-

quarters. The papers say, “CWC —Congress
Working Committee—is  cracking into
pieces.” Investigations are going on, and the

Prime Minister, the Deputy Prime Minister
and the Home Minister are crossing swords
and fighting with ecach other. 1 tell them,
do not try to use this weapon, the weapon
which would be uscd against them. Let
them not. play this trick of political manoe
uvring and gambling and what not. Let us
be true to the people and discharge our duty
to the people if there is any meaning in
what you call democracy.

SHRI R. D. BHANDARE (Bombay
Central) :  Mr. Deputy-Speaker, Sir, having
heard the debate very carefully, 1 have come
to the conclusion that this debate should not
have beed raised on the floor of the House
at all.  After thc explanation or the infor-
mation given by the hon. Home Minister,
there was no necessity or occasion whatso-
ever to discuss this matter before the House.

So far as the general proposition is
concerned, or the general principles which
ought to govern a majority rule in a parlia-
mentary democracy are concerned, there can
be no dispute and there can be no two
opinions at all. My hon. friend Shri
Vcnkatasubbaiah has given expression to a
thought on the basis of the information
which was not correct information, but he
had mentionecd the general principles and
the general propositions on which parlia-
mentary detnocracy must function. These
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enunciating, which principles have not been
violated in this case at all.

There is a mixture of facts and constitu-
tional law here. What are the facts ? They
have been trying to mislead the House and
mislead the world. 1 will come to the facts
first. I crave your indulgence for some
time. On the 10th night, the Chief Minister
of Madhya Pradesh submitted his resignation.
He went to submit his resignation to the
Governor on the morning of the 11th. He
went along with the Rajmata and Mr.
Saklecha to the Governor and handed over
the resignation, along with the letter of the
Rajmata. What happened later on ?  The
Governor accepted his resignation but asked

Mr. G. N. Singh t{o continue to act as
Chief Minister. That was the position on
the 11th.

What happened on  the 12th, that is, to-
day ? To-day the House was prorogued.
Prorogued for what ?  On the advice given
by the acting Chief Minister, the @¢ jure
Chief Minister. These arc the facts. If the
facts are not true and if they have any
evidence to disprove the facts, they have
every right to disprove the prorogation. So
long as these facts are true, we have no
business whatsoever to discuss such a matter
in the House. Hon Shri Madhu Limaye
will do good even at this stage to withdraw
his Motion.

Shri Nath Pai may also withdraw his
amendment because he has misunderstood
the Constitution.  (fnterruptions) Let me
repeat.  So far as the general principles are
concerned, we have accepted them. We
would like them to be the basis of parlia-
mentary democracy in this country. Can the
Governor, so long as he is a Governor,
reject the advice given by the acting Chief
Miuister, dv jure Chief Minister and act
unconstitutionally ? Here, there is no ques-
tion of discretion of the Governor under
Art 163. Here, it is not a question of
discretion. Here, there is the question of the
acceptance and the fulfilment of the constitu-
tional obligation. When the Chief Minister
gives the advice to the Governor, has he
any right, any constitutional obligation, to
reject the advice given by the Chief Minister?
Therefore, the Governor is perfectly justified
(Iterruptions) in accepting the Chief Minis-
ter’. advice and proroguing. (/naterruptiors)
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Time will not permit me. Otherwise I can
quote both from the Constitution and the
debates that had taken place on the floor of
the Constituent Assembly as to what are
the duties, what are the functions and what
are discretionary powers of thc Governor.
(Inter upticws) He has brought an empty
bag and is trying to mislead the House.
(Interruption). Let him show here any copy
of the debate. (/n'erruptions;. 1 am talking
of hon Shri Banerjee who had shown, very
demonstratively shown, an c¢mpty bag. They
have misunderstood or rather are trying to
mislead the House by giving wrong facts and
because of their lack of knowledge of con-
stitutional law, they are unnecessarily wasting
the time of the House. Let me be permitt-
ed to say so. Otherwise there could not be
any useful debate in this House. If you
want to know the constitutional law-—which
1 have the honour of teaching for the last
12 years—I am prepared to do that. Why
should we waste the time of the House on
academic discussion.

A point was raised as to whether the
Governor was right in proroguing the House

SHRI NATH PAl : Not at all.

SHRI R. D. BHANDARE : The fact
is that the Governor acted on the advice of
the Chief Minister. Now the point has
been raised that the Chief Minister had
resigned and how the Governor could, there-
fore, accept his advice. So long as he had
been asked by the Governor to act as Chief
Minister, he continued to be the Chief
Minister and, therefore, he must act under
the Constitution according to the advice of
the Chief Minister. This is the factual
position and that is the constitutional posi-
tion also. Therefore, the House will do
good to reject both the amendment and the
original motion. With these words, I have
done.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Iam very sorry I am not
able to agree with Mr. Bhandare. (/nrerrup-
rion+ . 1 generally agree with him on many
things, but not on this occasion. The question
is : as soon as Shri G. N. Singh resigned, sup-
pose an election was held and a new leader
was elected, what should happen ? As it was
a fact known to the gentleman who was ex-
Chief Minister it should be made known to
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the Governor that a new leader has been
elected and it was so done.

When a new leader has been elected and
when it has been said by the ex-leader that it
was an internal affair, there was no alter-
native for the Governor except to invite the
new lcoder to form the government. In
Madras, between 1946 and 1951, three Chief
Minlsters took office. The first Chief
Minister was defeated in the party in 1947,
An election was held within the party—I
was in the Congress then—and a new
leader was elected. The old leader immedi-
ately sent his resignation. Next day there
was no prorosuing or adjornment of the
Assembly. Only a Gazette Extrarordinary
was issued early in the morning and the new
leader took office. Two years later, the
same thing happened. In those days, every
two years, the Congress Party had to elect
its leader. Two vyears later, a new leader
was elected.  Again, there was no prorosgu-
ing and immediately hewas accepted by the
Governor.  So, this is what has happened
then. 1In this case, particular after it was
said that it was an internal affair, there was
no constitutional question which should have
bothered the Governor anybody else.

The question has been raised about the
Governor'sdiscretion.  That is not relevant
here.  The question is whether he has used
his discretion correctly or not.  In this case
he has not used it correctly, because he
knew the entire position. There was no
doubt as to who was the leader of the ruling
SVD. Once he was officially made known
of it, therc was no constitutional intricacy.
It was only a question of not being misled
by somebody who is interested, either at
Bhopal or at Delhi.

Therefore, 1 believe the Governor did
not use his discretion correctly. The senti-
ments  cxpressed by the opposition are
correct 1 only hope the Home Minister would
be kind enough to see the correctness of the
position taken by the opposition. I do not
know about recall. But if Governors
contiune to behave here, there and every-
where like this, perhaps Lok Sabha will soon
have a Bill for saying good-bye to the
institution of Governors.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I do not
think it is necessary for me to make a long
speech. 1 would confine myself to ¢ertain
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facts and to specific constitutional issues
raised by the mover and supported by some
members. 1 personally feel that after the
explanation I gave about facts, this discus-
sion was not necessary. But even then,
this discussion is welcome. It sh:.s the
vigilancc this Housc wants to excrcisc over
the political developments in the country and
in the States. Therefore, certainly 1 am
glad this discussion has taken place. It also
gives an opportunity for the Government of
India and for me personally to explain
certain things.  Whether hon. members
opposite accept them or not is a different
matter.

1 entirely agree that if that il the House
is in session and if thcre is a doubt about
the certainty of the support the Government.
enjoys, it is the legislature which can and
should decide the issue, and not the Governor
1 have absolutely no doubt about it. If it
is done, parliamentary dcmocracy will become
a farce. But in this particular case, that
situation has not arisen. If the Governor
had not allowed the new leader to form the
government and if he had in fact exercised
his right to take into account defections here
and there, possibly 1 would have said that he
would have qualified for a recall. When
the House is not in session, that too parti-
cularly before the Housce is called after the
elections, ctc., in such a situation alone the
Governor has perforce to use his discretion
and find out who has the necessary support.

AN HON. MEMBER : As in the case
of Bihar.
SHRI Y. B. CHAVAN : As in the

case of Bihar or any other State where
elections have recently taken place.

On this point, on this theoretical issue,
1 think hon. Members of the opposition are
not holding any different position from the
one that I have got.

The issue about
House has been raised.

prorogation of the

SHRI KANWAR LAL GUPTA : When
the new leader was clected why was he not
called in the beginning ?

SHR! Y. B. CHAVAN The Hon.
Member is merely askhing for his pound of
figsh, There is no question of beginning or
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end. The whole thing is a process. It has
not ended. He is so impatient that at 3.20

he asked me what had happcned at 3.15. 1
would like to state it here and now. The
Governor called Raja Naresh Chandra Singh
at 3.00 pm., he met him, and asked him to
form the Government. The Raja of Saran-
garh said : ““Thank you, I will require time
till tomorrow morning’’.

SOME
shame.

HON. MEMBERS : Shame,

SHRI Y. B. CHAVAN : There is noth-
ing for which it can be said ‘“shame™. Itis
no use becoming impatient about this matter.
We arc dealing with a very important issue.
About prorogation one can take any view
because everybody has the right to interpret
the Constitution as he likes. I would like
to  be consistent  with myself. A similar
situation arose in Madhya Pradesh itself
when there  was a  Chief Minister of the
Congress Party.  He advised the Governor
to prorogue  th¢ House ard the Governor
accepted that advice. 1 have defended here
on the iloor of this House that once the
Chief Minister gives an advice for proroga-
tion the Governor is bound to accept it.
This is my position today. 1do not want
to change it because the party of the Chief
Minister has changed.  An hon. Member
said that the Home Minister is playing here
the Congress game. When Shri G. N. Singh
gave the advice to prorogue the House was
he playing the Congress game ?

Shri J. B. Kripalani made a point that
when Shri G. N. Singh was the Care-taker
Chief Minister how could he have given this
advice. But the Constitution does not
recognise a care-taker Chief Minister.

SHRI J. B. KRIPALANI It is a con-
vention that the care-taker government only
does routine business.

SHRI Y. B. CHAVAN It is accepted.
Therefore, whoever is the Chief Minister
must advise with a sense of responsibility to
the Governor.

SHRI H. N. MUKERIJEE When the
Chief Minister advised the Governor to call
the other person who was elected leader of
the party, which was the substantive advice
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given in the first instance,
accepted ?

SHRI Y. B. CHAVAN : He had not
finally decided about it. When the Raja
was called to form the government he wanted
time.

SHRI BAL RAJ MADHOK (South
Delhi) : The Governor was out of Madhya
Pradesh. The Chief Minister sent a special
plane and brought him saying that some
developments were taking place.  He asked
the Governor how long he would be available
and the Governor said that he would be
available up to 11.00 in the night. But when
the Chief Minister and lcader of the party
went to him at 10.30 they were told that he
was asleep. It was a political sleep.

why was that not

SHRI Y. B. CHAVAN : The hon. Mem-
ber has a tendency of merely accepting the
stories that his workers give him.

SHRI H. N. MUKERJEE : I do not
want to interrupt but 1 want to be clear on
one thing. 1 hold no brief for Shri G. N.

Singh or anybody. Is it, or is it not, a fact
that Shri G. N. Singh had advised the
Governor to call his successor, who has been
elected by a democratic process as a lcader
of his own party, to form the government ?
That was his first advice. In that case, why
is it that the Governor refused to accept that
advice and peremptorily accepted the alterna-
tive advice, which was in regard to proroga-
tion ? That is the only point.

SHRI Y. B. CHAVAN 1 have dealt
with it. It is true that the Chief Minister,
Shri G. N. Singh, with the Deputy Chief
Minister  and  also the leader of another
party, possibly the lcader of SSP went to
call on the Governor and  offer his resigna-
tion. At the same time, they did tell him
that there was a new leader: that is true, as
far as facts are concerned. | have no doubt
about it and I have not tried to conceal
those facts. But the point is this. The
Governor had not taken any decision on that

[nterruptions)

SOME HON. MEMBERS : Why? Why?

SHRI Y. B. CHAVAN The point is
that he had not taken a decision. Without
taking a decision, how can he act on it
(Interruption;.
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SHRI BAL RAJ MADHOK : He gave
two days to Shri Mishra to do horse
trading.

st wfe gow : wegw wEIA, T
qIE TAT F 1 ¥o o fasyr 7 QX faw
98 a4 F fog & faar a1 fF gmrd
AN @ W7 gafae 73 #€ dger
AZY FT qFAT 9T |

SHRI Y. B. CHAVAN : What happened
between them, 1 have no details with me.
But when he had not taken a decision, how
can he act on it? Possibly, he might have
wanted time to study the matter. What is
wrong about it? (Imterruptions) If you
want to take your argument about taking a
decision to its logical conclusion, may I ask
you one thing ? When Raja Naresh Chandra
Singh was invited to form a government
today and when he asked for time to take a

decision, was it not . (Interruptions),  Why
are you impatient ? (Interruption). | am
not trying to justify or criticise. My only

point is that the Governor has acted logically
when he accepted the prorogation recommen-
dation of the previous Chief Minister and
he has not done anything wrong .. (/atcrrup:
tions) I am sure if the Governor has rejec-
ted the advice of prorogation of the Chief
Minister, these very members would have
stood up and said that the Governor acted
wrongly because two years ago the samc
Governor had accepted the advice of proroga-
tion of the Congress Chief Minister and it is
only because the advice has come from the
SVD Chief Minister that he has not accepted
the recommendation of prorogation, so, pleasc
recall him or impeach him.  They would
have raised all those points. You must be
gracious enough to concede that there were
no political considerations in the mind of
the Governor in this matter. And what can
be the political consideration ? When he
has accepted the advice of the SVD Chief
Minister, Shri G. N. Singh, what can be the
political motive ?  (/nterruptions There
can be no political consideration.  He acted
logically.

SHRI UMANATH (Pudukkottai) : Why
has he taken the second advice and not the
first advice ?
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SHRI Y. B. CHAVAN : He has accepted
that advice also.

SHRI UMANATH : You say that the
action of the Governor was in order when
he readily accepted the second advice of the
Chief Minister. But you have not explained
how is it that the same Governor was not
readily deciding immediately on the first
advice of the Chief Minister.

SHR1 Y. B. CHAVAN : He has accepted

the advice of the Chief Minister. It is a fact.
That is the first point I made. If he had
been invited (I/nterruption) If  Professor

Ranga does not want me to speak, 1 will
sit down but you would like to make all the
speeches, all the points and all the criticism
and do not want to listen to others! It is a
wonderful democracy!

1 had made the point that if the Gover-
nor had not accepted this position of deciding
the fate (Interruption)

SHRI R. K. AMIN (Dhaudhuka) : Sup-
posing, the temporary man will ask for the
dissolution of the Asscmbly.

SHRI Y. B. CHAVAN : I am not sup-
posed to stand your examination on hypo-
thetical issues like this.

My only point is that the Governor has
already invited the other leader and whether
the Government has a majority or not will
be decided ultimatcly on the floor of the
House. As that position is there, I do not
think there is any justification for this
motion.

So far as the prorogation is concerned,
I personally feel that there was no political
motivation in the mind of the Governor. He

has acted logically as he did on the past
occasion.
SHRI TENNETI  VISWNATHAM

(Visakhapatnam) : May [ ask for a clarification
on a question of fact and not on a question
of law ? The new leader was shown to the
Governor; they went together.

SOME HON. MEMBERS : No, no.
16.52 hrs.
[Mr. Speaker in the Chair.]

SHRI TENNETL VISWANATHAM :
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The Chief Minister who wanted to resign
and the virtual leader of the party and the
real leader of the party went and told the
Governor the name of the new leader. On
the second occasion when he advised the
Governor to prorogue, why did it not occur
to the Governor that he should consult the
new gentleman whose name was already
before him?

SHRI1 Y. B. CHAVAN : I have no infor-
mation,

st ofer qew . ST Al@ FERAY
R ES AR Al

=5t Ay fawy ;. (797) Feaw wERY,
qzi IF ALH FT qAG §, 78 WAV S A
21 2 f qedl & I H N1 qANg ALY
@0 A 2—10 ardm # wIT A
7 FaT v AT A fAwy & fay oy,
74T A foad § www T femr, &
wr B gz @Y 1% &, I3 Afi—az |
TR g A g ga] faw w3t T A
foT 7dT & famd & fao ) 99 Gwg
oy Mfag Fraam fqz & g7AT  TEATE
g fFrr 21T war (& Fmarn fag s &1
zq% gFarafy ¥ 9971 {31 AT §, ITHY
qIG FATEA, FA  qdT I, T2 AW
#i=7f® a1 & | 9T A4 qARE I
7% A4 €959 9 f& migg  aruag fag
&1 TEATFN IR HYL H foray, afewwr
ZaQ ar7 AN, fad Fa7 Mfag 7qaw fag
Y 3 A 74, fawar & St 7, gAR <@
F Far gagfear ot &, aFaar o F @
qF Y, IAF AAA Y I THE
fmar 1 afes £ q® qar s A& W=
fasgeara zigeat 47 foate & sadr gfee
Wt g, guar ag N adf iz wwy @
fF:

“Mr. Reddy, however, informed the
leaders that he will like to make his own
assessment before taking the next move.
Meanwhile, he asked the Rajmata to send
him the proceedings of the meeting of
the SVD last night presumably to see if



277 Governor's Action

the Raja had the support of the various

constituents of the SVD.”

HEge AEIET, ALY AWE § AL AT
¢ & w97 qygHT FIF7 197 F9 QAT 8,
3uFY 71¢ giywie a8} § fr ag aaamar

w1 FE...

st mfr gaw . gsae WERg, AV
FITE FIF AIET 2 | AT ARG § 99
qar AT A g4 FT fE g® Rg zfaar
T2 & #x 9egid @rzw mhar | 9 engw
fear mar & 9a% arg QR AT W AEY
7., (magm)...

ot Ay fand . 3 Fg cA5T AIF
qIET AEY &, 43 w1y 1 gg AT AT
21a1 & FgA arer fv g w¥EHe &,
geatea 40, fqg A7 F1 geaisT F9
AT 41T P IAEFT AT Al &1 AHA
et Jifga 4t 1 TFAT €1 A8, 3§ afay
F Wl g2F <o & IAF AAT T 9 AIFL
g T 37 @ At A fyas Fwg ar fa
Tg A7 A4 &1 27 944 FT @ &, (%7
T TAFT A FT TAIAE FAFL FEAr
¢ f& fafag &1 & dfwq, ggar gaaa—
Tg ATIAT ¥ @eal ¥ wigzard T @I
2, 987 9% FT W@r § fw avad g7 IAl
§ gaqa fzar gr ar gy | gqfan & agar
¢ fa maAT qdwifr gy@ & A 1A
Agt FT @7 4, afew gEAFT FT W@ 4T,
q@d T W@l 91, |qaqIfy §4 W@ 4l
faziaa =11 <@ ar, tafay caaT @ F18
3, az famg qfqum & figans 31

WU AEIRA, W@ gASt 7 67
yg #AY S A @A & mfgwH w1 FATT
IST4T | UF M P WA v F Far fF
faura Aur 99 TE & @ IR gAAAT
g9 FwA Wifgu, gu@E &1 agEa 2
ar A%, I GEer fagrr awr &1 OH
diar =rfe 1 AT @ £ A19 a7 FEd
2 & NAT FW #1 frgg A fasgw
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g 18R AR AigRT A @a A9
FIT 1 QY FqIT g2 MY o Gro fiysy
FTA 9T T FET 2T F1 NAT AT
a1, 9 ¥ gAF IFHT WAYTAr 4y
AR wE W mrANAr <@ § 0 fas
qIgHY § e fzar gr, fAasr zeadter
P GAT 41, IF g&g §AY 7Y gA1g *I
A9 FTZTIT F NAT FIAT  GEIEGEEH
&A1 faaga gyfaq 1w g ew aax
F @ & arg wanfy 78 2, @1 Qg
1920 AZ § |

fewwtad 1 a@ AaFT IgT A
qUAY & 1 oRRT gaEst 163 (@) @
garan fzar, @lFT 163 (1) &1 [aC 48
qgdl ar feedmiaT & AT #q1 2, IFAY
qgiar 34T §—qz €9 g AEGT ) IqH

ag g T -
“There shall be a Council of Ministers
with the Chief Minister at thc head to

aid and advisc the Governor in the excr-
cise of his functions, except in so far as
he is by or under this Constitution
required to cxercise his functions on any
of them in his docretion.”

AT qATC qTF 2 |

=t werdla argd . (WEAE) At
iy oY afga

stag famd dix g, &40 1 @
STAAT g_ except in so iar as he is required,
FY TIATH, TH 200 AT 366 45 T
ISt & A { 7Y F237 §—He is  not
required to use his diacretion. 717 & JIT
a3 afgaT ar &, am Far @A 2
A IFH H g g4 &1 F1% wluws
Y &, Feedfrarr &1 918 717 A &
zgfan, geger azg, a® qiw 2
f& axmz ngdT Y fagfs & at &
9% gfumt & @ 7 oux dpea
e agt A wifid oz o
Y asg gur #. faak nedr § fan
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wrez fadw fear wra fF 91U 366 W
Fiqa Tezafa &Y argar & far wfad
FTAT...39 &1 Td] I FITFT IqRT HIE
fropaadt arad 78 & faggqu AfuFT
aiY ¥ | swega 9T, MFaeT & faC a8
JEAE |

#% 520w ATgE A 1 WA wA
iy —n& mrzarEs qtar ar & awes Ay
AT #1 gATT I | SeEA wAr § 2
gar vg § 1 afea J3 g@y wigamad qem
a1 —f& nad¥ & gagnfas a0 fear
&, zgfaa oq a3 W gaEs 3 fFogw
TAA Y FOF gAY AT 9% e
faait #3071 I gg ATEEE A@
fzar, wafay wearg aqqg 53 1 F1E
qIIA Iq+ ALY BYAT & | ATq 91 WY
& auiad & zafan T FAT 1A
g & mifag Ao fag &1 seder @ge
T F A ARAFT F qIX A I FaATE
Fr arg gF A 1 ML ATIT ALY °r
# ga#y ft quez T4 F@TE )

17.00 hrs.

weger q312q, ¥ oF @ 9T FEAT
Frgar g % agt A1 ugo 4o fo  gIHIT
q ot faar § 3T gRAT 7 A7 gHAT
qFAFAT 731 8 | AN oafwng g ag
2 fir Tgo dlo o & o) weEw TG § ar
Sy fagra @wr & gaeg A8 &, og fwd) ot
qTgQY ITHT F NET G¥W F q1 7 ST
g A A AN A F @ § 7 qr
# qgd @ N AT AR T HA G F 1w
faurd @aT &1 §5% g & TG THo
Ao o F FIF O Al § a1 gH
farA war & grad fax ywA § fao
Fme g | afeT fed) g 9T v
mgax fawrr @wr ¥ wfesRl w g
ST & afeed B @aa wgd § ar
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2 ANFTR FY geqT AEY 21 2N | qA
AefT IFrEAY AT AIRAT E ag & WA
g B o rx wwr 7 ) g@w fzar suE
aw |ar FY ST gE, Awaer 3 o g,
afws gt fedt 7 gfaum & ag faaars
FT A2 41 9% Tar w@wAr g f& oA
miffeAra § g wgr &, adr ggr 9
AT waT qifgeqra A SAAT RIS
qraT #1931 A1 A aEd & @ 4R
qur fagarg 2 fr wzrean qid) wT qar
AUAZ FT A7 AW AT AN AT
FIT FIAT FT 157 9F2 7L IAFT IATS
FTGF JHAT & |

MR. SPEAKER : Therc are some amend-
ments.  1s Mr. S. M. Bancrjec pressing his
amendment ? The difficulty is that if 1 put
to the vote one of them, the others get barred.

SHRI S. M. BANERIJEE : |
mine in favour of Mr. Nath Pai’s.

withdraw

Amendment No. | was, by le-.ve, withdeawn
MR. SPEAKER : Mr. Lakkappa ..
SHRI K. LAKKAPPA : I also withdraw.

Amendment No. 2 was. by lcave, withdrawn.
MR. SPEAKER :

Nath Pai’s amendment
House.

I shall then put Mr.
to the vote of the
Mr. Fernandes has come late.

I now put Mr. Nath Pai's amendment to
the vote of the House : His amendment
reads :

“and of prorogation of
Assembly and recommends...”

the State

SHRI NATH PAI : It is :

“*disapproves of the prorogation of the
State Assembly and recommends to the
President that the Governor should be
recalled forthwith.”

MR. SPEAKER : I put Mr. Nath Pai’s
amendment to the vote of the House.
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The question is :

That at the end of the motion, the
following be added, namely :—

“and of prorogation of the State
Assembly and recommends to the
President that the Governor should be
recalled forthwith.”

The Mot.6r was negatived ~

\

MR. SPEAKER : I now put Mr. Limaye’s
motion to the vote of the Hocse. The ques-
tion is :

““That  this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not inviting immedi-
ately the new leader of the S.V.D. to form
a Government which only very recently
had proved its majority on the floor of
Assembly.”

The motion w.s negatived,

17.04 hrs.

GENERAIL BUDGET—GENERAL
DISCUSSION-—Cotd

MR SPEAKER : Now we resume the
general discussion on the General Budget.
Shri Naval Kishorc Sharma was on his legs.
He has taken three miputes.

oY e femie sl (YT): sreger wEl-
zq, & 9 Fg 121 a1 F faa 5N a fag
g ¥ gz awe am fyar & wR fa
afveafqaY #) gezufe & faw e &1
Wiz gENreAT &, 99 gleewiw § afg gw
T@aaz B 2F A zw 3@ AN
ggan fr faw a=t @t 7 fmfar dk
qz var 4 fear § fomd fae ¥ garfes-
217 & AT | IFA W N Admew
# g & Afaes K w7 awear
gt £ ¥ 2w #r fergdt gt omfes
ma‘rgsrm[ﬁm%ﬁiwm IeqTEA
T ¢, I X gER gWT &, wrwa) §
qUTT AT , FWTU W@ %W g g
yRfalde@r g 1 saaz & Ew & ow
a€ e s faearw qargw g ™
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qq & e I »ﬁfﬁ Fg a%ar g &
g fagy @1d & FTEFER A @
@A #) fifaw F F1 g9 fFar g
g% TR F1% gy AE @ R caEd
3T gEAdr fawal @ I W F
grara-fagia & @I § St F39 Ia17
grgifagag & gar fagay sz &
argerA gud, ag fazga & a4 wer ar
gFar g & faa a0 gixr sfqarfaa quqy
T F-Afa FT FAAIT 9T E&GET FET
¢ gafe & gaar g fF z@ Fsagear
¥ gIU qeqq a7 9| AVAT 9T 9TG
z7 29 § gH g9adfa A19AT F gEwHa
FTY 2 zafqn s@ A=A # ¥ wifaw
qIYA A TET AT O 2@ H S A
zq g § oy feafr @ @ Srfe asde
I N FF T AFA 8 saﬁ\aﬂ%
fao 2ar Y qgar 1 zafan fag w0 &
77 FgHl &1 0§ e@amT wwar g 937y
ara A qrg ¥ 95 W@ FEAT AvRar ¢
T FuarEs 7 fag 7N #dg
faral a7 @it a7 FT AWM &, ITH I/
¥ gafak T 9 Argar & ggEw
faer a=4Y Z1T0 ITIET 7T A F7 FAT47
war &, 91 8gd AME A% 2, 43 uF Q@I
17 ¢ fagq za 3 1 fawq s qrar
&1 3% A9T AT AW F gEArEAT
$dadf 5 7 pfawa wwx " ®
FeqrzT ¥ fog gt AmA F1omragwd
WEEE ¥ 21 qqT QA qT K g
qizgar g 5 sfe &1 geqrzq agmr g
graea® @ 91X IqE fA0 g7 &G FC@r
& A o sfe vearaa &1 AN g9 W
g uFHTY A0® @ AT @qaT §, 3g
qr meifia @@ o O # F sgaeqy
3 Aw I QA FAMA WA g Ay
frT A0 aww ® T8 g fw fae g
aeten woft @ @A €1, g @ fgr afa-
mfza fagral & gro A w1z @ @&



